\)\?> CENTRAL ADM]NISTRATIVI* TRIBUNAL
ERNAKULAM BENCH

0A 29, 67,87, 113,126, 137, 181, 212, 266, 268,
269,.277,281,299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370,371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400,404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,
'952,1100,1202,12250f2013.

Thursday, this the 6" day of March, 2014
CORAM:

Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0A292013

I C.H. Mohammed Yasin
S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Umon Femtoxy of Lakshadweep-682 558 .

\

o

1.P.Latheef

S/o Atteka

Thiruvathapura, Kiltan [sland, ‘
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)

=Y

Versus

1. Union Territory of Lakshadweep represented by
- the Administrator, Kavarathi Island-682 555

The Director of Panchayath

2.
Union Territory of Lakshadweep
_ Kavarathi Island-682 555
| v
3. The Chairperson

“ ‘ Village (Dweep) Panchayath
: Kiltan Island, Union Territory of Lakshadweep-682 558




4. The Executive Officer. ’Q‘; B .
-~ Vill agc (Dweep) P«mchayath e
N letan Island ‘Union Temtory of L akshadweep 682 558

5. The Prmupal
Government gemol Secondary School
-+ Kiltan Island. |
‘ Umon Femtory odekshadweep 682 558. Respondents

(By Advocate (Mr.S.Radhakrishnan (R1,2 & 5)
' (Mr.R.Ramdas (R3)

2. 0OA 67/2013

[ Seedikoya.M.
S/0 Abbosala Koya
Malayattiyoda, Kiltan [sland
Umon Iemtory ofLakshadweep 682 538.

Malsha T,

S/o Kldavu Komalam

'I henakkal House, Kiltan Island

Umon T emtOIy of Lakshadweep 682 558.

o

3. /\bdulla A P.
S/o Khalid
Alimapura, Kiltan Island
~ Union Territory of Lakshadweep-682 558.

| 'g—:.rllto'lry of L akshadweep 682 558.

Saye .Muhammed Koya C.H.

Sle, Muthukoya

Chamaydth House, Kiltan Island

Umon Temtory of Lakshadweep 682 558.

6. Rafcck (hm H M.
S/o Abdul Rehman
Allyal House Kiltan Island °
' ion lemtory of Lakshadweep-682 558. Applicants

M: '.S_;.-habu Sreedharan)

Versus



e o 3

"1 : Umon Tetri 1t0ry of Lakshadweep represented by
R the Admmxstrator Kavarathi Island-682 555

qt‘or of Panchayath
Umo Térritory of Lakshadweep
Kavarathl Island 682 555

3. The Chalrperson
V;llage (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. The Executive Officer -
Village (Dweep) Panchayath
Kiltan Island
Union Territory of Lakshadweep-682 558 Respondents

(By AdVQ¢at¢,z ~ (Mr.S.Radhakrishnan (R1,2 & 4)
3, ﬁ()A*87/2013

I Abdul Salam P.P. age 43
| : Q/o Saldmuhammed

‘ Pm_hlyapura Kiltan Island
| Ijakshadweep.

, dge 33

) dm:uhammed

| ouse, Kiltan Island

Applicants

€ MrPratap Abraham Varghese)
R Versus
7he A.d‘mini"st‘rato‘r

Uf,ifion Territory of Lakshadweep
Kavarathi ~682 555

—

2. Ihe Dlrector Department of Science & Technology
v ep Administration,
and-682 555

al Officer
th Environment Warden

epe rtment ofrnwronment and Forest,’
Klltan Is and ‘Lakshadweep-682 558

4, T he Chalrperson Village (Dweep) Panchayath
Klltan Island, Lakshadweep-682 558 Respondents




H Apadimet Loper s g '~ .
bbb S N R

(By Adv:ocatc "(f\/h S.Radhakrishnan (R1,2 & 3)
SR (Mr R.Ramdas ~ R4)

4. ‘OA 113/2013

b \/IuthukoyaTP
S/o Kidave Haji
Thnuvathapuxa Kiltan, Lakshadweep.

2. = Salth R
S/9 brahim Haji
, Panddra Klltan Lakshadweep

3. Yacoob P. K
S/0 Subair.A.
Punnakkad, Kiltan, Lakshadweep.

4, Ali*'Mohalnlned »
S/o /\udka Allydr Klltan Lakshadweep
5. Kunhlkoya AP,

S/o Sayed Muhammed P.K.
© Axé kglapura Kiltan, Lakshadweep. -

° '1ltcm Lakshadweep
7.
1k K K Pallnyachetta Kiltan, Lakshadweep
8. Sathax (, II
S/o Mohammed P.
0.

(By‘°AévO“;?cfé‘té‘:'st.D;a'isy [ Daniel)

Veraiig

Applicants



l.  The Administrator
Union Territory of Lakshadweep
Kavalalhx 682 555

2 Fhe Chdlrpelson

Village (Dweep) Panchayath
Klltan 682 558

o

T he Employment Officer
Kavarathl Lakshadweep 682 555

4, Dn ector of. Panchayath
Department of Panchayath
‘Kavarathi — 682 555

5. The Executive Officer
. Village (Dweep) Panchayat, Kiltan — 682 558

6. Iléfticvultulal Assistant
Vlllage (Dweep) Panchayat, Kiltan-682 558.

(B Ad loc “Ee MrS, Radhaknshnan R1,3 4&5)

s.
l. Asa('ulla K C
S/o Yousuff o
Kanmchetta Kiltan Island
U of Lakshdadwcep 682 558
2. Kunhl I\/I

S/o, Ambukoya‘
) el (1ﬂltan Island
dweep-682 558

VS

S/o Mohammed
“Komalam; Kilfan Island
UTI:" fLa<shdadwcep 682 558

4. Saleem P. P
S/o Hamsa
Puthenpura Kiltan Island
UT ofLakshdadweep 682 558

Respondents



6 .

Kunhl -K.P

éltan Island
fweep-682 558

/\bdu Ka51m PV,
S76. Munee1 o

p emamvell Klltan [sland
uT ofI akshdadweep -682 558. Applicants

(By Ad_vocate: Mx:Shabu Sreedharan)

—

(8]

Versus

Umon lemtoxy of Lakshadweep represemed by
lhe Admnmstrator Kavarath1 Island 682555

The Dn Ector of Panchayath

Umon Territory of Lakshadweep
Kavaxathl I%land 682 555

he (,haupel son
Village (Dweep) Panchayath
Klltan Island ‘Union Territory of Lakshadweep-682 558

lhe“l chutive OfﬁCCl
V]llagc (chcp) Panchayath
Klltan Island Umon Territory of Lakshadweep 682 558

mcm Warden

) ;Envilonment and Forest

_ Klltan Island

U" on Fe11 1t01y of Lakshadweep-682 558. Respondents

-~

(By Advocate o (I\/h S.Radhakrishnan (R1,2,4 & 5)

6.

I

. OA 137/2013

Jalaludheen K K

"'QuSef Kiltan Island,
veep-682 558.

[sland,
yeep-682 558.




se, Kiltan [sland,
s‘hadw'eep-682 558.

4. Ameelall A. P
Slo Syed Mohammed
Ax_akalapma House, Kiltan Island,
~ UT of Lakshadweep-682 558.

S. Ismail T
S/o Yusuf’
* Tholiyoda House, Kiltan Island,
uT ofLaksh~adWeep-682 558.

6. ded Mohammed Koya K.P.
-Slo Mohammed
Kanjipura House, Kiltan Island,
UT ofLakshadweep 682 558.

7. Kaslxmkoya C.H.
S/o Muthukoya
Ammipura House, Kiltan Island, _ . ‘
Ul ofl akshadwecp 682 558 Applicants

(By A,d:v:;o'c.f. e‘::tl\/l.;:'.fShabu Sreedharan)
Versus

ory of Lakshadweep represented by
l:atox Kavarathi Island-682 555

2. ,The Dne.cton of Panchayath
Umon ;_Temtoxy of Lakshadweep
' Kav ‘th-n‘ sland 682 555

3. 1 he Chanrpe ];o'n
Village.(D eep) Panchayath
‘Union Territory of Lakshadweep-682 558

5. . The Assisiant L'ngmeel
Electrlcal Sub D1v151on
letan Island -
Umon T emtoxy of L akshadweep 682 558 Respondents




L. Sadakathulla A age 38
S/o Kunhl Ahammed

AJnad House Klltan Island
I akshadweep

ara ,,.ll.a P T age 26
'S/o Kunhi & - ,
Pallnhlthlyoda House Kiltan Island _
' Iakshadweep N Applicants

(By Ad‘vocate:'Ms.Déjsy [. Daniel)

{>

Versus

I The Admmlstxatox
| Umon lemtmy of Lakshadweep
KdVdIthl 682 555.

2. Tglf_he C_hanpexson
Villag Dweep) Panchayath
,‘ 3. chayat
Depanment:of Panchayath
| Kanlathl 682 558 Respondents

(By Advocate M1 S Radhakmhndn (R1& 3)

8. OA-.-N 212/2013

@

f P P. Ilavvabl W/o Abdul Salam
- I abouve Agncultma] Depamment

Applicant

. The 'DiIeCtOIIF!éif Agriculture
Union Icmtoxy of Lakshadweep
Kavaxam Island';— 682 555.




.2. Tlﬁé-AdmihiSﬁt;ratM
- “Union Territory of Lakshadweep
“Kavaratti Island — 682 555.

(By Ad_\icéqate'M‘_.rf.. S:;.E:I:{éidhakrishnan)

0. oazeny

I Sablr Al .K_’f
Kuriyathiyoda House,
Kiltan Island.

C.P. Firoz
Chemmanam Palli House
Kalpeni [sland.

[\

3. KP Chepiy'al<oya
Karuppathapura House,
‘Kalp_eni I.'sla'nfd.

4. M C Jaffel
Pakklpula House
Kalpem Island

S. Habsa A
Allkome House
Klltan Island

6. A P Naseema
Aynapura House

°Ac mm1strat1 oni of the Union Territory
- oflLa kshadweep, Kavarathi — 682 555.
2. The Dnector (Serv1ces)
/\dmlmstratlon of the Union Territory
of Lakshadweep (Secretariat),
Kava1 attl-— 682 555.

nvironment of Forests
ry of Lakshadweep,
682 555.

Respondents

Applicants

Respondents
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(By Advocate MI S. Radhalmshnan)

10. o A No' 268/2013

Umon lerti 1t01y, Lakshadweep

2. B.M. Mansoox
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Union Temtoxy
L akshadweep Applicants

(By Advocate: Mr. Grashious Kuriakose)
Versus
L. Zl he Admlmstrator

Umon Femtoxy of Lakshadweep,
Kavarathl 682 555.

2. T he Dn ector of Panchayath

Departmcnt of Panchayath
Kavaratt - 682 555.

wo

S. ;S__p_emal Ofﬁcfe”r;f
V.illage (Dweép Panchayat Agatti) — 682 558. Respondents

(By /\dvocatc Mr. S Radhaknshnan)

11. ()A 269/2013

Applicant




I

Versus

2. 'i?*héf-lféijé_i'rpe'izéén' |
Village (Dweep) Panchayath
Kiltan-682 558 -

Y

o

TheAEmp_lOymenf Officer .
Kavarathi, l.akshadweep-682 555.

4. Director of :Pénéhayath
Department of Panchayath
Ka\'/arathi ’-6 8’2 5 55

S. The Lxecutlve Officer
Vlllage (Dweep) Panchayath
Klltan 682 558

6. Homcultmal Assnstant
Vlllage (Dweep) Panchayat,
Klltan 682 558

(By,Aq,qucat;eg: . .'(.I\:{Ilr.S.Radhakrishnan~(R1,3 & 6)

(By Advocale‘ MxGrashlous Kuriakose, Sr.)

Versus

| V lage f(Ii'.):wééfﬁ){)vPanéhayath, Kiltan-682 558

Respondents

Applicant



P SR I ol

12

Panchayath, . :

ro

Respondents,
hakrishnan — R1-3)
13.
I
Slo Sayld V: K
Vallom <ad1yodu
Klltan Island Lakshadweep
‘Sayed Badusha Muhldeen S.V.
Shahar Ban Vilas House _
Chetlat L - - - Applicants

(By Advocate Ml Grashlous Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

;dmlmslxator
Of Lakshadweep, Kavarathi-682 555.

2. Dxrectm
Smence & Technology
Chetlat 682 556

3. Dn_ectOI of Panchayalh

Chctlat 6é2 556

6. Jumm Sc1em1ﬁc Ofﬂcex
Chetlat 682 556

/\ccounts O: i : _
' grathi-682 555. ' . Respondents




1. A K Sajeed

Kalpcnl Island

3. A."I;. Ah’c_ld’dbl -
Athanam Thottam House
Kalpeni-lsland.

4. PP Sulalkha
' Puthlya Pandaram House
Kalpem sland

5. C P Noogehan
Chemmanam Palh House
Kalpem Island

6 AK Beebl ;
‘Arakkalar House
Kalpem Island

7. M P Mohammed
MUlllpUld l—louse
Kalpeni Isl”'nd

:B. Gangesh)
Versus

| Fhe: Administrator,
A dmiir t1on ofthe Union Territory

Q

'l"he’Dil ector, ‘(Services)

2.
Admmlstratlon of the Union Territory
pf La (%had .Ecp (Secretarlat)
Kavaratti ~682:555.

3. Agricultme

_jry of Lakshadweep,
1 by xts Director.

(By Advoc ef'l\/ll S Radhakrmhnan)

of Laks‘ha weep, Kavarathi — 682 555.

Applicants

Respondents



15.

14
OA 300/2013

B.Koya, age 42
S/o0 Bammad, Bllutheth House
Andrott Island.

B.Ahammed, age 43
S/o Mohammed, Bakakada House

Andrott Island.

K.K.Mohammed Basheer, age 49

*S/o Nalla Koya, Karakunnel House,

10.

I

12.

@

Andrott Island.

P.P.Hassan, age 41,
S/o Sayeed Bukari M P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/6 Khader, Matharapura House,
Andrott Island.

M.Bampathi, age S0,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/0 Koya Kidave, Chettathada House,
Andrott Island.

“K.P.Mohammed Yaseen, age 33,

S/o Nallakoya, Kattupra Ilouse
Andrott Island.

['.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House
Andrott Island.

B.Mull: akoya, age 43
S/o Kidave, Bithnatt House, Kavarattl Island.

P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

A, Jdmal age 48,
S/o Abdulla Attalada, Ahyathara House,
Andrott Island.



13.

14.

15.

17

18.

20.

\)

22,

23.

24.

15

A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

L.Khadeejomabi, age 47, |
D/o Buhari, Lavanakkal House,

« Andrott Island.

C.Pookoya, age 42,

S/o Sayeed Mohammed, C Kunnashada House

Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Husséin, age 37,

S/o Kosamma C.P., Thacherry Biyyada,

Andrott Island.

. «P.N.Hakeem, age 48,

S/o Siddique, Pudiya Nalam,
Andrott Island.

KK Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K:K.N.Khadeejommabi, age 39,

S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,

S/o Koyamma K.P., Moosathada,

'Andrott Island.

K. C Mohammed Hussain, age 39
Slo. Sayeed smail, Kannichetta,
/\ndxou Island.

P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.

>

b



235.

- 26.

27.

28.

29.

32.

34.

16

M.P.Khaleel, age"37,
S/o0 Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,

Andrott Island.

P.M.'l’hajunni'ssab‘i, agé 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island. '

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,

Andrott Island.

M.P.Mohammed Rafeek, age 31,

S/o Koyamma, Kunnamkalam House,

Andrott Island.

K.Mohammed Fasal, age 32,

= S/o Kunhi Seethi Koya,

D

Kadlyammada House, Andrott Island.

K. Mohammed Basheer, age 34,
S/o0 Aboosala U.K. Kunthathalam House
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

A, Rasheed Khan, age 39,
dyeed Ismail, Aliyathara House,
t Island.

( Abdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

K.K.Anwar HLlssaill,agg 31
S/o Koya V., Kerakkada House, -
Andrott Island.



38.
39.
40.
4].

42.

44.
45,
46,

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M. Mohammed Aliyul Akbar, age 32,
‘S/o Basheer, (akachlyapma House,

Andrott lsland

‘Basheer Karakunnel, age 41,

S/o Sayeed Mohamimed A.C., Karakunnel House,

Andrott Island.

<Ubaidulla, age 29,
S/o Seethi, Bappathiyada House .
Andrott lsland

PP Mohammed Farook',vage 37,
S7o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.‘M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M.C".Ileammedathbi,' age 37,
D/o-Y.ousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
/o Kidave, Lavanakkal House,
JAndrott ]sland.

(JLlhdl Madcena Beegum age 37,
D/o’ Mohammed B, Aliyathara House,
Andlou [sland.

K okunh1 Koya, age 36,
S coob, Kolikkatt House,
An

ndrott Island.

K. :D'e'x\:/csh Mohammed age 30,
S/o Sayeed Mohammed, Kachashada House
Andlou Island.

(By Ad_vocate: Mr.K.B.Gangesh)

Versus

Applicants



The Administrator
Union Territory of Lakshadweep -
=Kavarathi -082 555

Director of Education

Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N

Achammada House, Androth.

l\/lohaljnmed Shamsheer M.K.
S/o Badthesha U.P.
Mayamkkada House, Androth.

Mohémmed Asker-
S/o Seethi
Aliyathara House, Androth.

Noulshd khan M.K.-
S/o;Sued Koya
kakkada House, Androth

imed Kasim P.P.
) Kidave, Palathupra House, Androth

Abdu| Akbar
S/0 Stibair

Pahda"th Puthiya Pura House, Androth

Mujéeb Rahman
S/o Ibrahim

‘ /v_\_l'i”){'aLhara House, Androth




7.

18,

13.
14.
15.

16.

19.

(By A(:j;v.; At

19

'Mohammed Hassan -
Slo Kunhl Koya

Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thechen House, Androth

Mu-h'a‘_mmed Rafi
S/o Nalla Koya K.

 Poodamkakkada House, Androth

Muhammed Kassirﬁ
S/o Koya
Shaikkinte Veedu House, Androth

'P.P.K'oyam‘ma |

~S/o PK Kidave
- Palathupura House, Androth

Muhammed Khaleéel
S/o Abdulla
Allyathaxa House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader .
Cherikkal Puthlyapula House

: Andloth

‘ .:f ’ {

(Ms.Rekha Vasudevan (R5-1

Mr.S.Radhakrishnan — R1-4)
9)

: Respondehts



AR

&0

)

16. ()A:301/201-3i

I Attakoya T. V age 44
| S/o Koya T hankgal T,

S/o Kd)/a Kldave Allyathara House,
/\ndloth Island

3. Mohammed age 54
S/o Shaban, Blrlyammada House
Androth. Island

4. Yousaf, age 60
S/o Ahammed Kandalath House,
/\ndloth ]s]and

‘ eE Rehman' age 35
Kalgachetta House,
;, d=1'oth-,Island C

6. Abdul Nasar f,'age 38
b/o Nalla Koya Kunnashada House,
Andlolh Island

7. Mohammed Basheel age 37
. S/o Yac:o,ob All‘lyathara House,

ﬁookoya agef‘é}f
S/o: Koyamma Mayampokada House,
_ /\ndroth IslancJx

10. Noufa] agpe 43
Slo. Koyamma Koya Thacheri House,
R qu,drotlw I%fl’ d -




17,

1 20.
21,
22.

23,

14,
Is..

16.

18.

24.

“Al‘ldl oth Islaryd“ |

.S/o :Kunmseedhl Palathupura House

Andloth Island

Faxool< age 49
g/o Koyamma Pochalam House _

_ A leth Is]and

Hassan age 51

S_ ( Sayeed Mohammed Thacher1 Moosathada House
Andloth Island

) damkakkada House



25.,
26. N ‘.
27
| 28!

29.

| An( xoth I%land

. .u,e';‘*_“ 2.2, .rff

iyanalakam House,

(Jafoox age 41
Slo Thangu Koya Pentamvell House,
Andloth Island '

| Sl&(:i‘dccque I age 43

S/o Kidave, Modlyothada House,
Andloth Island

%anavas age 33 :
S/o Kunhi Koya Pochalam House

, Andxoth lsland

31.
32.

33
| 34.- 

35.

- 'Andl_oth Isian

ﬂllyas dge.36fgj‘
Slo'Hamza K@ya Aliyathara House,
Andloth Islan5 -




37,
38.
39,

40.

1.
43.
44
s,

j 'S', Nasal Chodath House
' _Andxoth Island

47.

23

Mohammed Sdleem age 33
S/o: Koyamma Kanmpura House,

‘Andloth Island

'Shamsuddeen age 33

S/o /\bdul Kader Belxchetta House,

‘Andloth 19 and

Kunhlseethl age 47

S/o Aboo Sala, Lavanakkal House,

And1 oth Isl and

Yacoob age 45 v
Slo %amddeen, Kurmashada House,
AndIOLh Island

Abdul Jabbar ag,e 38
S/o Sayeed Mohammed, Kannichetta House

/\ndloth Island

Jamal age 4

' S/.o S yeed Bukan B1dumkattu Bilutheth House,

keifi, Thacheri B_iyyada,

Sajma Beegum age 29
D/o:Nal akoya Lavanakkal House,
And1 oth Island

wanaé Beegum age 28
' "ﬁ/a_ Lavanakkal House

Shal

Iqbal age 42
Slo Yousaf ! andardm House,
/\ndloth Island’; P



48.

49.

50.

51

53.

54.

55.

56.

- 57.

58.

59.

. SJ*' A-!. N:p

2,» =

IIassan age 39
S/o %ayced Bukan Matha1apu1a House
roth Island;, ..

, S/o oo.koya Neganmada House

And1 oth Island

Koya age 36
S/o Attakoya Mathll House,
/\ndloth Island

Kamnl age 41
S/o Muthu Koya, Palathupura House,
Androth Island.”

Sakaillya dgjc'r32 |
S/o Muthukoya Bilutheth House,

' Andloth I%land

Sahh age 37 :
S/o Kumkoya ;Aynamada House,

Anuoh Is_ _nd

Sayccd Mohammed age 42
- Slo Kasimi: Achadapwakattu House
Androthlsland.




62.
63.
64.
65.
66.
67.
o
69.
70,

71,

_ecbu Rvahman age 28
ayeed:z‘l\/lohammed Kunnel House

(kada H‘_c_'):use

_ S/o Aboo Salah: Pelumpalll House

Andlolh lsland

: Muiecb Rehman, age 37

S/o.Sayeed Buhan Karakunnel House

‘Andloth Island

'Nou cl K, agc 33
R S/o Nattaya Koya Cher1yadam House

~And101h_lsland

Shamsu bhumoos age 34
S/o Cher 1yakoya M. Pentamwlapura House

- /\ndloth sland

_ g/oifKunhlsethx Pexumpalll House
/\ndxoth Island

nyas agc 29

andathu Lavenakkan House



o~

712.

74.

75.

76.

77.

78.

79.

80.

g1.

82.

"Mohammed Hassan
Slo: Sayeed Mohaml'

ERN
4
g

Rahmat ‘ag¢ 42

Sla Pookutty \/I Mathll House

A ndroth 'IS’la‘nd

df:;;é\chammada House
/\ndnoth Island |

Shamsudeen:fe{ge 32 M -
S/o MuthuKbya K. Nella1 House

vy

: And]oth l%land

Mohamméd N’éseer age 28
S/o Muhammeéd, Pentamvelipura House
Andloth Island

Raulath Beegum, age 29
S/o Thangakoya, Arathupura House
A ijch;()th lslén'd.

fathahuddeen agc 38
S/() \1ddve U K‘ Makket House

Mohammed Miustafa age 33
S/o /\hammadlya Jabalpura House
Andmth Island

I\_';/I“ohanm:.’ :deés’lim, age 47

Androth Isla



4.

86. |
87.
88.
8.

90.

92.
93.
94.

95.

: S/o Shm
| /\lClIOlll sl and

27

/lttal<oya agc 49
S/o Yacoob, Alxyathara House
/\ndloth Island

,fahulla age 34 .
S/o Sayeed I\/Iohammed Palllyett House

/\ndloth I%land

Bashcm age 55
'Ihachcn I\/Ioosathala B
Andloth Island

I\/Iohammed Farook age 33

- S/o Nall akoya, C.L., Tharampalli Makket House

Andloth Island

Abooaallh éage}Bl
44"'Koya \/Ioosakada House

Salccm age 3l
b/o Seetln Kalakunnel House
/\ndloth I,sland

I\/Iohammcd;Kasnn age 33
@/O'Sayced Mohammed P.C., Pathada House

S/o Sayeed Ismall Kandalath House

_/\ndloth Island

- %abn (han age 33
-S/o Koyammakoya "Thattampokkada House"

Andloth I%l’md .

lﬁalfi,':'.‘Podamkakkada House



96.

97.

98.

99.

100.

101,

103.

106.

107.

LRy .""'."" {:.'-;‘._ JUTPS
.‘;,);‘,.,_ M Ak '\“ :
28

Akb

ar: C agpe

| "/~!\Ah.d1 oth ié'llanc

Mohammcd Musthafa age 42

B dayakka] House

Androth I%land )

Navaé ége 25 .
S/o Fussain, Jhahua Manzil
/\ndloth Is]and

ghanavas agc 33
S/o ' harafudeen Mathil House

Ilassan age 33
S/o Scethl M, Lavanakal House
/\ndloth Island

Mohammcd Basheel age 42
‘ %/o You%af \ellal Hous_c
Androth Island . o

| /amul Ab1d age 26

S/o Kldave K Palliat House
/\ndlolh Island

Muthu Koya age 39
S/o l\unhl Sccthl Makkette

/\ﬁ(iioth l%kla’nd':



Ubaldulla age 29 o
Slo Sathal Kanmpura House
/\ndnoth sland B

| »109.

110 Jalal, age 49 _
 S/o Yousaf P.. Mood__‘ npura House
Andﬁro’th lsland

IT1. Kldavu agje 55
‘ »S/o Indeen M. B1r1yammada House
- Androth ISland

112 Kldavu-, age 59 .
S/o Irjab, Mekkat House
Ar'.xdi*oth I slan:d.'f’

113 Mohammed Salahudheen age 26
"~ Slol (oya T.P., Kandeth House
/,\ndi:,(v_)‘,th Islgnd. _

114.

9/0 dehal ; Mayompokkada House
: /\I’llelh I%land

L16. /\bdul (Jafom age 28
S/o Nallakoya T, Bappathlyoda House
/\ndloth Island.

117. Mohammed Yathlya Khan, age 23
. S/o Balsheel K Mathll House

1 19. Kunmkoya '[ag,eVBS
Slo Ahmcd Ponmkam House
/}ndro‘thvls_lar}d N



21,

124.

125.

126.

129.

130.

131.

S PUPNSIPREE
-1
/amul Abld age 41

S/o Assamdl ‘N. P Kandalath House,
/\ndloth lsland

Wohammed age 50
Slo: Abdul Khadel Kaval Chetta House,
/\ndxoth Island '

/\bu Nasu ag,e 36 ,
S/o glddlque Kunnas’hada House
/\ndxoth Island.

\/lohammcd Aboo Salih, age 37
S/o Musthafa, Ammelam House,
/\ndlolh I%iand

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House,
Andloth Island

Mohammed Rafeek C.P., age 38
S/o Sayccd Chenkka] Puthlyapwam
Algdl_ th Island

Mohamme : -afeek age 40
S/o Ukkas Bll:Uthlh House,

| /‘\11d1_01¥1‘, Islan‘(jv'

MlebéC] "'age 28
S/o Md]eed L., Perumpalli House,
/\ndloth ]sland

Rdshced Khan agc 33
S/o Kldave /\ Blyyadachetta House,

Rahmathullah,, agc 31
Slo Koyamma K.P. Bappathlyoda House,
/\ndloth lsland

\/Iohammcd Ka%xm age 30
S/o Nallakoya?Kennashadd House,
/\ndloth Island; °




133. M

134,

Mohammed Ifaza] dge 38

S/o Kldave Poovadakkattu House
Andxoth Island I

' Mohammed Saleem age 31

S/0 Hassan Kunm‘ Keylyoda House,

o ,/\ndloth Island

136

138.

140,

141,

',V4143.

Koyamma age 47
S/o .Aboo Saleh Kavalehetta House

Koyamm Kaxachetta House,
oth Island.: L

Ty

Abdul A/oez Khan age 41

Slo. Mohammed Blrayammada House
: Andxoth Island :

" melam House,



144.

145.

147.

149.

150.

151.

152.

155.

| /f\'h,“i oth Island

Mohammed Iqbal age 38
S/o Nallakoya,, Perumpally House,
/\ndlolh Island. '

Pookunm dge 56

. S/o Yousafllajl Bappathlyoda House

/\ndloth slandli

ffsheel age 38
S/o K]davc A.;,fMayampokkada House,
/\ndloth I%land

Chdnya <oy'a ag‘e 36
S/o Kunnikoya P. , Thacheri House,
/\ndxoth ]sland -
I
Nasccmudheen K S P., age 28
S/o Ab.QUl Khadel T Karachetta Salommapura House,

/\ndloth I%land

(unhxbl agc 46
S/o Kadey, Pei.umpalll House,

ges?
;l‘gbyé;j{ol'ikkattu Naduvilkam House,

Yo Lamsa Ki ;'Aﬁ’liyafharal-ldus‘e,
/\ndlot} I,,, A |

4 N .

. Y .
s -~='.x' e A S
P e I Lot



o AR e g Be o

156, S

158,

159.

161,
162.
163.

164.

157.

33

hanal House,

S/o Buhari VLK, Chettapokade House,
Andloth Island o

BdShLGl ag, ‘4i0 '
Slo’ Sayeed K., Kunnhashada House
/\ndloth Island c

Mohammed I<u1a13h1 age 25

So. deeed Mohammed Karakunnel House,

/\ndxoth Igland

SnaJ, age 47
Slo Kidave K Kunnumpura House,
/\n(loth Island

Mohammcd Raf'l age 31
S0 Ham/a Koya K, Pathummapura House
Andloth Is]and

3

Abdul- ;abbal age 35
@/o Kunm geeth‘l Makkett House

‘ /\ndlolh sland

. ;..-

Qajced Mohammed age 54
9/0 Kldd\/u Poovadakkattu House
/\ndnoth Islcmd

Thaciﬂ_eri House,

- fé)fy.e.lg-P.,:-""fhacheri House,
/\‘ndxoth Isla _ o -

Yakoob age 40

- S/o Kldavu K Ammelam House,
- /\ndloth sland '



170.

/\l'ldl oth Island

171. Mohammed Ka51m age 46
S/o Yousaf, Bappathlyoda House,
' /\ndxoth Island :

172. Kadccjd' age'SI
D/o Kidave: K Thacheri House,
/\ndloth Island

173.

174.

175. Aln /\kbar K age 25
S/o (,hcnyakoya Kannathlmada

176.

Applicants
(By A
I
2. ! 4g,ncultule
( \.feep, Kavarathi 682 555
'::.:'[l Dnectm



(By Ad‘vocate 'er;S,;Radhaknshnan)

17.

OA 302/2013

 Jaffer, age 35

S/o B'lbUJan Pannethechetta House

' Amml Island

Sfo /\uakoya ':Mahka House
/\mml Island

| \Jallakoya age 40

S/o /\bdulla Koya Puthoya Kanniyam House

/\mmn'T'lan'd :
]a)bcu P C agve 36 _

S/o Cheriya Koya, Purakkachetta House
/\mlm lsland

Respo'ndents

Applicants



R

36
Versus
I The. f\c‘iiﬁii{ish"8101 _
' .Adnnmsnatlon ofth ST of Lakshadweep

_.I\aval dlhl 682 555

_AdmlmStratlon'ofthe UT of Lakshadweep
Kavalathl 682 555 .

3. Dlstnu p anchayat
Amini leplesented by its
Executive*Offﬁcer.

4. Village (chcp) Panchayat
Amini Island répresented by its
Executive Qfﬂcc_l. Respondents

(By Adf\}ocaiezEMr;S.Rédhgkrislmah/l\/l/s SheriffAssociates)

18, ()/\ 303/2013

I Aboobakel P :ége 4]
S/o Kunhlkunhl Pallam House
' Kavamthl Is land

2. Musthdfa B K,, agc 45
S/o %yced Bakakada {ouse

Lo

4. /\bdul Néu'« age 43
' S/o Cher lyakoyd K /\ympwa House
I\d\’cll(llhl I Iand

S. Yacoob l\ I agc 4]
S/o Kidave U P Kuttlpapepuxa House
Kav’ualhl I%land_g




11

16.

\/IUJceb Rehman B, age 30
5/0 Ihangakoya Blrekal House
K IledtI’ll Island o

bdjilha P ,age 32

.D/o All /\ladam Poovmoda House :
» Ka\/dldlhl Island '

BdShCCl P l age 44

: Q/o Mohammecll alllpwa Puthiya Illam House:

, eek K age 44
%/o /\hmed l(alllmmada Kadapurathaba House
Kavaldtln Island Lo

.'Saloem A P age 34

S/o Mohammccl'(, P. Athampapepura House:
l\avcnalhl Ishn I -

Moharmn d sain P.A., age 29

/\nwal ‘/\.P., age 39
Sto Muthu, Ayncpma
Kavnalhl Island



20.

21.

22.

23,

24.

25.

26.

27.

28.

29.

30.

(avalathl Island"'

Mamkfan K P age 30
S/o Abdulla A, Kuttltapepura
/\gam l%land :

lhdayathulla S. M dge 36
S/o Hamzath B. K. Y Subalda Manzil
KanIdlhl Island |

b/o C 101 1yc1 Koya K P. Paklchlpula
I\avalathl sland '

Sulxman K P age 38,

' S/o Kldave U P. I(uttlpéppepuxa

Ka\/dldlhl Island

Yacoob C}_P dge 40

/\ltakoya B g 41
b/o /\boobdcl




° .

32. Mohamme ) f;‘;‘" 5
-S/o Chcrxya Koya Pa
Ka\/dldlhl lsland

am, Pl‘Jlipinnakad*Housev

33. Pookoya P P:; age.48 S
- S/o BabUJan M Put_‘__:yap ra House
Klltan Island |

34, Ilu%samall K P age 33
S/o, Muhammcd C., Kuttlthayapura House
Kavalathl Island

35, Sulaiman M age 37
‘ Slo k- lam/ath M. Maldanoda House
I\avcuathn Island

36.: Ka]a Hussam C age 37
S/o /\hammed Khan T.P. Chungam House
K:évalathl Is]a'nd o

37 Miisah Kehinan TK.., age 38
S/o a__'dllouse S
Kavcn athi | sjland

- 38. Mohammed Shaﬁ K P., age 32

S/o Qayed Poo! A, Kakachlyapura House
Kavarathl Tsland

- 39. Mohammcd Raﬁ B ; age 33
S/o /\tLakldaYL T.P., Beelanthoda House

] A'slcmd

40. R
41.

42.




St Mohammed T Amanathakepura House
Ka\/dldlhl Islcmd '

46. S‘h’énafudhécn age 24
' S/o /\]1 A Poovmoda Ilouse
‘Kdvaxathl Island

(By Ad\{o'c'ale: M(?.l{l_’B.Galwgesll)

E U S Versus

2. tr 0
,U F of Lal\shadweep
Kavarathi- 669 555 repnesented by
'm Dneclm -

3.

4.

5. V1llag,e (chcp) Panchayat
Kavcu 'thl Island :represented by its

meectta House

Applicants

Respondents



3.
Amml lslan

4. Snaj,agg3l
9/0 Abusaia, Putyyaxllam House
/\mml Island. ’

5. K. K Ra/ak age 27
Sto: l\hadelkoya Kunmyatamkakkada House
Amlm Island e

6. ; -"S'hlaf age:37::

' S/o Ahamed Pallam House

/\mlm Island..g»

7. K (, Moosa ag,e 44
S/o- /\ttakoya Keelachery House
/\mlm Islcmd .

3. B Kasmlkoya age 42

' S/ov_C hcnyakoya Balapp House

9.
9/0 /\bdullal\oya Madam House
/\mlm lsland

1. Pookunhl

- S/ T .C. YouSdf \Iooxmahal House
,/\mmx l%land

B'.:nggesh)

Versus

,fthe UT of Lakshadweep

Applicants



a.;,-;r,‘.-.,3;.:;4@2,-#15{;3, L

3Dncc101 of qucatlon
:Dn cctomtc of ]*ducatlo .
Administration of the U ofLakshadweep
Kfl\/dldlhl 6?')’555

Lo

4. anldgc (Dwecp) Panchayat
Amini-1sland represented by its
Executive:Officer. ‘

(By Adv o uuc I\ll SR adh aki i;sh' nan)

20, ()f./-{'N'oﬁ 3?25k:2'013’

. Mohammcd Abdul Razak
S/o UK. Nalla Koya
/\udlada llomc
/\ndlou lsland '

o

o

/\ndlou islan "

(By /-\("jf\}‘"c)"c'ate 1\/'113. KB Qéngesh)

C ;“Véfr‘s’,‘usA
b The /\dmlmsu atox

/\dim‘lmsnallon:_o_f_the Union Territory
adweep, Kavalathl 682 555.

3. l)apartmcnt of Enviornment of Forests
~ Union 1cmloxyofLakshadweep, '
I\avamlhn 6%” 5)5

Respondents

Applicants

Respondents



43
,:iRadhakx 1shnan)

210 OA 376/7,013

l. Savad T. K ag,c 40
Sho' MohamdeJA P Thirinikkadu
_ I\a\/alatln < ’ ’ :

S/o Ilamzath K P , Palhpufa
KW&ldthl Island

3. . /\boobacku P< age 34
Slol athahulla Pulcenakeel
Kavmathl Ishnd

4. lehangcel AP, age 32
S/o Hameed, Allapwa
l\avaldthl lsland

Shaj Aia’n B agje 3q

Versus

1. T hC;/\dmmlslldtOI

/\dnn‘nmhalxon of the UT of Lakshadweep
athl 6537 5)5

Ducct-on oi Panchayats

(%)

) .1<ence & Technology
1Inio 8] y-of Lakshadweep
Kavérathi- 6%7 555

mplcscnlcd by, 1ts Dlrector

4 . ' \/xllagc ( )wccp) Panchayat
_ I\avalathn Isiand mple%cmed by its
I: \ccullvc Of 1001

(By Ad?\{o: | C':_'M;" S Radhaknshnan)

Applicants

Respondents



sty R o :.;;_p;,“. RO i"-'..u"r"ff'-f}‘,' | e
: P - c .

[l
22,

! o
inakkad,
2 .
o,

Kd_V_cll;_.dl_hl Islary ;

(By Advocate: Mr.K.B.Gangesh)

Versus

I The Administrator
Administration of the UT of Lakshadweep
l\avn athi- 68" 335

2. DnLuOI _@i ah'dhayats

LJepar .
-/\dmmls 1
1\_a v,d..l.,d.l.hl ¢

' .Dcpaltmcm ofl nvironment & Forests

3.
Union Terrifory of L akshadweep
Kavarathi- 682.555

4. \/lllauc (chcp) Panchayat
Kd\’c\ldlhl fl’sland 1eptcsemed by its
Iix A;llCCl

(By A NS . adhaknshnan)

23.

.

Slo \/lohdmood IIaJ] Chcndlpula
[\cl\’clldlhl

2. éai hiil I Iamcch P , age 39
S/o Autai ( P., Pokala Chepura House,
' l\d\/dlcllhl :

7age35

3. _
Kalutholapua House,
4, 5 age 41

Applicants

Respondents



badam House,
Applicants

(By A
Versus

]. T he Admlmsuatox

Administration of the UT of Lakshadweep
Kava1a1h1-_682-,555.

2. éDneum of Panchayats
?Dep”utment of Panchayats
2 ’t_ratlon _o_f the UT of Lakshadweep,

fﬁDucutofalé 'of Lducatnon
Admmmuatmn of the Union Territory
of I %.aksbadw.ee;p, Kavarathi-682 555

4. i\/ﬁi'llage'"(I)-:\'w*'c:}'d':) Panchayat
Kavarathi Islarid xeplesented by its |
L,\ecutlve Oi 1061 | Respondents

Applicants




;iKavaraihl 682 555

3. ;The Ch1ef1:xecut1ve Ofﬁcer
- District Panchayat Unit =~
Kiltan, Union Teérritory_ _ _
of Lakshadweep-682 557 ' - Respondents

(By Ad!\}(j"c'até:' M'r;;'s.Riadhakri':shnan)

25 OA331/2013 T

I
kamg as casual labou1e1 in the Department of
Smence & T cchnology, Agatti, Lakshadweep

2. Hydel P R
S/o Sayecd Buhan.__ I-IaJ1 U

3.




5. - The Jumonf'

2. .Chaupmson

Vlllage (Dwecp) Panchayat Agattl -682 557.

3. Chairper son -

Vlllage (Dweép) Panchayath Chetlat Island 682 554.

4, 'The Jumol Smenuﬁc Ofﬁ061

Dcpaxtment of'Science & Technology
Chet at 6?8' 554;

Pment;_ﬁc Ofﬁcer
Depaxtmen of cxence & Technology
»Agatu 687 557

0. Duecton ofPanchayath

. Depanmcm of Panchayath
~ Kayarathi-682 555.-

(By Advocate: Mr.S Radhakrishnan for R1,4,5 & 6)

Versus .

Applicants

Responderits

~ Applicants



akshadweep
2
I\avaxam
3. %ub )1\/1510nal.0f”';

Kiltan Island; Umoh 61};1_101)’ of Lakshadweep

Kll ran.

4, -D,irecl'or,
Services, ., .
UI of[ a

adwecp, Kavalattl

(By Advocalc M| S Radhaknshnan)

27. OA 344/2013_. 4

. Kassin /\ .
’ S/o. Auakoya pp
/\hvalham llousc Andlott

o

. lal'\liud.dm N

\thammed l-lassan C.E
S/o: Kunhlkoya SVP
.l dayakkal House /\ndlotl

o

4. Mohammed Rafeek CK
- Sho, Koya K. ol
‘ Chcnya Kakkanal House, Andrott

S. Mohamm@d Kamdluddm MK
:S/O.Shlhabu.ddm Pookoya Thangal
i "ﬁig FHouse, Andrott
6. Bashéer C
H _ﬁsé,{'_' /—\ ndrott
7. ~N001 ul [ldssan A

S/o \‘aHay ioya U.K
1 Hotse, Andlotl o

Respondents



49

m C N .
ddin Thangal
}(éth? Ai}d’mtt.

Admm Uallon ofthe'Umon Territory
ofLakshadWeep, Kavarattx 682 555

2. Ducctox of Panchayats "
' Depaltmcm of Panchayats :
‘Administration of the Union Territory
ofLakshadwecp, Kavaratti — 682 555

L2

Dcpallmcm of Hecmcny
Union Icmlmy of [.akshadweep
]\d\’dldlhl - 6§>7 535

4. \/lllage (Dwtcp);l’anchayat
g l 51

28, QA 34:/2013.3_
I Ayshomma

D/o I1amsa, Llldcheua {ouse Agathi

2. B 'c-.:'e fa t;h: u mmé'a’ i-};);; V "
RloA¢asnii-Koya, Puthanveed House, Agathi
R L A L T N S O

o

Applicants

Respondents



D e SR NS s ety <o h oL
R UG S sy

50
S/o Asmi (oyd C
p oovmodd F Iouse /\gjath]
| U m:mcn A
b

Kunnathalam House, | Agathl

Nazer K -
Sfo.Kidave =
Kunnikathiyapada House, Agathi

Showkathali, M
S/o.Ummer: B

l\/lalgayachoda-' _IOUSu Agathl

_>_4'

) N ohammed ‘( V
R lec,)ya B
Ke ?"Pd, gt

lvousc /\Oa‘thl

T\aseu;'“' |
\S/o Muthalif K
:lfq'gha_dq_ fouse, Agathi..

Aboobacker N.M
S/o./\bdul Rahmm F
la-n/;l Agathl

S/ ;Mohannnéd Koya
:I\%l‘l;‘k,ada House, Agathi

S/ 0.Mohammed Koya T.P
Cl?al,]é»lg,l{a&j' House, Agathi

1 Iouse Agathl

ad Haji K



P

2.

24,

S
N

26.

27.

28.

29.

30.

31.

M ¥ h dmm e d K

‘l\oyd poit
- S/o, l\unhnkoya

5l

Slo.Koya o

'Bl)/dlhdbly()d’l Ilousc Agathl

Naleesa M K
l)/o Abdulla Koeya K
1\/1001hfunl\al<kada Ilousc Agathx

Pon oda 1 ()usé /\galhl

'Kasmlkoya K I
Slo. /\bbobﬂck ';K
_ I\amallmllmlyoda Puthiya Illam, Agathi

oya.

/\boobacku U P
S/o. :/\ll_Mohammed ‘

U P_p“allhpdvav Hbuse, A gathi

irdumbi M

. D/o /\uakoya



(O8]
N

(US]
(V8]

36.

38.

40.
41.
42.

43.

i Thekku I uthlycullam /\gjathl

deLd \/lohdmmcd 1
S/o \alld P .
l Hallousc /\Oathl )

Naseer'l‘.P

S/o.Muthalif

l hekku Puthya Illam Agatm
chuc

S/o.Hamza U -
lhnminel'odachetta House, Agathi

Sycd \/lohammcd K T
_ _f_,__-_qoo Sala =
1’""1(11'"'mhlyoda Ilousc Agathi -

od P P
MQhammed
daram House, Agathi

Abdulla B
S ‘/'o 1thahulla

B 1\ <1%hc1blyoda House, Agathi

i lﬂJalomma T, P
)/o Abdul l<adcnkoya P.C




Roshna

Koodam louse Ag,athl |

47, 'Shgwkaman '
S/olate A'ttalgoy.a .
Sai_l,a;ni‘y'_odé If[opi.se,'Agathi

48. lesdmudhccn \/ K
S/o.Hamza C:K (1 ale)
Vadal\ l\ccla lllam Agathl

49.

50.  Mohamined Ali C.P
S/o.Kasmi: Koya A
Lhachalakap}da ]Iouse Agathi

Applicants

1suauon ofthe Union Territory
Kavalaltl — 682 555

3

o
=3
%®
'(_‘) .
ol
=
E
e

§~DH ect01 682 555

(U8}



{0 TR e B RL

Respondents
L. Ummc:I F dIOOk Shaﬂ
S/o0.Aboosala
Malikakal 110use Ammn
2. P. A decdah
Sto'F Iamzakoya
Puthlya Asharoda House Am1r11
3. Rahmath Beégam ' :
D/o Ahamed { Mallkakal House, Amini
4. Ahamcdkoya
9/0 Koyakxdavu Surambi House, Amini
5. Vallyabl p: (, g
D/o /\mhukoya Palhyachetta House, Amlm
BeebJ M P'
Applicants

- :,%,if\'/efsus

I Ihc /\dmnm_stnaton ,

had’Weep, Kavarattl — 682 555



4.
5. p) Panchayat
_ replesented by its
Respondents
(By A
30.

Palhcham HOusc Kavarattn Island

‘ P “.‘-." J B . v

2. Mahdmoor I\/I P




S’,adlhath V'M- .
Dio. Vallya Abduxahlman
Vadakkumelachadam Kavarattl Island

1. Rauydmbec T P

12. Beefathumma B ‘
D/o Aboobackex ,
Beexamthoda Kavarattl Island

3. Rahrath Bee‘guﬁm PP
D/o Attal P
Pochalachepuxa Kavaratti Island

,"::E'hu Aynapula
';,pma Kavaxattl [sland.

. Ihe Admmlstrator
‘Admxmstnahon ‘of the Union Territory
A‘”akshadw e,p, Kava1att1 682 555

. 1ath1 rep; semed by the
Dn-ecton of ln-uusmes 4

(By /\dvocate Mx S Radhakrlshnan )

Applicants

Respondents



b,

.Sulambl llouse "'Amlm

Anwar Hussam
D/o.Essa - ~
Kouapura House Amml

bdﬁtha BeegLJm N
D/o Sayeed Abdulla Koya
Bell House Amxm C

.Hameedathbx
D/o. Shalkoya :
Monakkallachetta House Amini

l‘l"a%’saihar‘
S/o Mohammed
/\llmmcchelta Housc Amini

Versus

he Admlmstlatox
/\dmmxslxatlon of the Union Territory
oi L akshadweep, Kavaratti — 682 555

Dnec‘tox oI' P .anchayats
en ~'ofPanchayats

u nron Terr 1_01~yv of Lakshadweep
Kavarathi 1cp1esemed by
Director: ol"vl;,dL,g(,ann ~ 682 555

Applicants



Respondents

Abdul HaSsan
S/o. Atlakoya ‘
Kalthatt *Iou;s'

3. Sayed Mohamm.ed
S/o ‘Aboosala’ :
Karachetta House Andrott

4, Mohammed Hussam |
9/0 Mohammed .
'Bappathlyoda Hrouse Andrott

Applicants

The 2 dmmxé {ator
Admlmstratlon of the Umon Territory

Respondents




33.
I
2.
3. b Iassan
S/o. Attakoya
'Kunjanattlchetta Andrott
4. 'Yousaf

Slo.Pookoya .

Puthlya Eddlyékkal House Amini.

(By Advocate:: Mr K B Gangesh)

Applicants

Respondents



3. Mansoor A] i
S/o. Muthukoya ¥
vPemamvellpura House Andrott

4. Mohammed -I’a'isal
5/0.Siddegque. .
Mdkket Ilouse' Andrott Applicants

(By Advocate M1 .B Gangesh)

_\:/er;si_g‘s |
1. jhe Admnmstrator

ofI akshadweep, Kavarattl — 682 555

2. Depaxtmcm of/\mma] Husbandry

4. ‘Vlllage (Dweep) Panchayat
Androtl Island 1epresented by its
E xecutlvc Ofﬁcer = 682 554 ‘ Respondents




K:P.Homzakoya' = :':
S/o.Aboobacker™ ' i-
Kamalmalmlyoda Puthlya Illam House, Agatti.

K. Showkathall :
S/o Sydubukhan

B Sharafudhc n;'x, -

9/0 Ummex Ella ' +°
Bceyakultlyoda House Agatti

V K Mohammed Mukthar
$/0.Abdulla. Koya '

Vadakk K_unnmamel House Agatti

Abdul Rahlman ‘
S/o"l)'lddceque

Applicants

A: fthe Umon Territory
p, Kava1att1 — 682 555

;ry of L akshadweep, Kavarathi
d f“lts Dlrcclor— 682 555

P! ;Panchayat

re%ented by its |
Respondents



L RN - N
I S I e

(By Advocate Mr. K.B. Gangesh)

. Versus!

L. ’I he Admmlstrator i
/\dmlmsUaUQn ofthe Union Territory
of L. akshadweep, Kavaxathl 682 555.

2. The Duectox (Seches)
/\dmlmstxatnon of the Union Territory

of L akshadweep (Secrclarlat)
Kdlealll = 682 555 :

3. Dcpartmem Qf Agmcultme
Urion Ienlltoly of Lakshadweep,
I\anIathl - 68? 555. "
Replic'%ented by iis Dnectm

A A

(By Advdc' ’te M; s Radhakl l.shnan)

e ot Lt

l : MuthkOya ’ i Il [
S/O ghcllk())/a

(By A@i;_y}’o_“ B ang%h)

L .V'er‘s'fis

Applicant

Respondents

Applicants



4. _Vlllage (Dweep) Panchayat
‘Andrott: Island’ represented by its
l~xccuuve Ofﬁcet 682 554

(By Advocate Mx 9 Radhakrlshnan)

38. (;)A 356/2’,’()_1,;)’_ )

1. I.l.;aj'a‘rnbnmlﬁebij
D/o Koya Kldave M

' n'of the Umon Temtory
ep,__l{.gva,} atti — 682 555

‘V1llage (Dweep)' Panchayat
Kalpem ls]and'represemed by its

Respondents

Applicants

Respondents



10.

1.

12.

Peechlyath

ise; Kalpeni

/\bdul Latheei"gz'z-i- o
S/o0.Pallath Kunhi Koya*
Nenempappadaﬂl louse,: ; Kalpeni

Attakoya h

M K Khalee Y
S/o llam/a Koya



15.

16.

17.

18.

19.

20.

Hajnommabl
D/o Kasml Koya ‘

(By Advocate Mr. K B Gangesh)

R

; Versus

ctor-of B;éhch’ayatélle :
Department f Panchayats

Administr ation of the Union Territory
ofl akshadweep, Kavarattx

Applicants



©6

its

Abdul Lathesf 7
Keela Vlllattom Amm Island
Lakshadweep I @:

(By Ms.Shahna Kallhlkeyan)

Vel sus

: L i-:
I. Vlllage (Dweep) Panch "éyath
- Aini; Island’ :
Repnesemed by the Chalr Person
P1n—682 552
2. Secretary ;
Dcpartment ofPanchayath Kavarathi

3. Dlrector . -
E mployment and Tlammg
Uhion T emtony ofLakshadweep
Kavarathl

Mampur, it

Lo
of Panchayath
682555

Respondents

Applicant

Respondents

Applicant



Respondents

42. OA 362/2013

Rabeehathulla B.P. aged 35 years
S/0. Mohammed: Koya TN, :

Labourer, Klltan Resndmg at Vallyapura House,

Kiltan, Island S . Applicant

(By Advocate»f Sn P V,,: Mohanan)

R Versus
1. The 'Adminiétr'a‘to'r |
u T of LakshadWeep, 4
Kavarattl 682:555,
1 lectncal D1v1310n Kavarathy

2. Dlrector ofPanchayat
ment o_t Panchaydt

Respondents

Applicant



[By Advdcate: Sti'S

adhaksishnan (R1-3)]

44, OA3642013" 0 .

Abdul Qublsh Slo. Samul Abld P., aged 27 years

Malikakal, Kiltan,’ U.T
Casual Labourer, (I
Animal Husbandly 'D
Kavaralhl N

2. ChalrpersOn Vl
ﬁKl]tan - 682 557

of Lakshadweep, working as

"'S‘tock Inspectors Trained Labour),
xtment U T. of Lakshadweep,

Respondents

Applicant

Respondents



Applicants
(By Advocate Mr. K'B: Gangesh)
"v"Ver‘sdé: " N

1. The Admmlstratm
/\dmnmstxatnpn ofthe Union Territory
oFI akshadwcep, Kavarath1 682 555.
[

2. The [)1rectox ofPanchayats

' 'Department 0 Panchayats

\ drin i1 ‘of the Union Territory

b; Kavarattl - 682 555.

. weep' -je've'l:oplﬁé'nt Corporation Ltd.,
Port § ontlol Tower; Andrott — 682 554
chresented by its Ofﬁoex in charge.

4. Dnectorate of Art & Culture
Admmlstlallon ofthe Union Territory
of Lakshadwee | Kavaratti — 682 555.

chresented by its Director.

Respondents

rs S/o Pookunni A.,

1.
ouse, Andrott.
2. years S/o. Shelkoya Thangal,



6. Khan aged 32 years S/o Muthu,
' Puleenakeel House Kavarattl

7. /\bdulban ag,ed 34 years S/0. Hamza Koy,
Monak,kal House Ammp
| .
8. ‘Sayed Koya aged 44 years S/o. Pookoya,
Meelachcm House Amml _ Applicants

(By Advocate Srl K B Gangesh)

v':. '15 . " L I!
i LI §
T e et . . Vl.

Versus

L. l he /\dmmlsu ator, '

/\dmlmsu atlon ofthe Umon Territory of Lakshadweep,
Kavaxdltl 682 555 ";r

. .

4. Vlllage (DWeep) Panchlayat Andrott Island,
1cpresented by 1ts Executlve Officer — 682 554.

Respondents

47. 0A'36912013



10.

12,

4
/o. Sayed Mé‘h:»a:r“n‘.r'ned,

Y

5 ears, Sayed Ismail,

years, S/0. Nalla Koya,

g'ed 36 years S/o. Shalkoya
P.U;I_".a Hquse, Andrott.

aged 30 years, S/o Pookoya
Andrott

. 'A.jf'ailged 39 years, S/0. Yousuf,
Andrott.

, agcd 32 years, S/o Koyamma Koya
: dlpura, iAndrott.

1 :’agéd 27 yearis, S/o. Kunhiseethi Koya,
ndrott.



1.

:"fr-"‘ S -éi"‘ii!“ e

Koyammakoya
Applicants
| Versus

lhe Admlmstrator ‘
Administrafion’ of 1he Umon Territory of Lakshadweep,
Kavaratti- 682 555
Duecton ofPanqhayats
Department @fl’anchayats,
./\dmxmsnauon of the Umon Territory of Lakshadweep,
Ka "'au = 682 555 '

Respondents

> yeals S/o0. Hamzath,
2, Ka‘varattl

] f"yE;ars, D/o. Khamar Khan,
e, Kavaratti.

years, D/o. Hamzath,
Iﬂousq, _Kavaratti.

B 36 years D/o Ibnu Maja,
J\'avarattl




I

N

wo

Applicants

L -+ Versus

The /\dmmlstldtol
Administration ofthc Union Temtory of L akshadwcep,
Kavaratti- 682 555 ‘
S I
Dlle(.l()l ol Panchayats‘
Dcpa:lmcm of Panchayats
/\dmmnstnatlon of lhe Union Territory of Lakshadweep,

:Dnutoxatc chdlcal and Health Services,

Union lerr 1t01,,"" )f"Lakshadweep, Kavarathi,
Replcscntcd by its Dncclox 682 555.

Village (chcp) Panchayat
Kavaratti lsland represented by its
2 xccullvc ()chm 682 555.

Villag (DWéCp) Panchayat,
/\ndnolt lsland mpt_cscnted by its
: Respondents

P Naseer,’ aged 35 vears, S/o Kunhikunhi,
Pallich_ém jI-‘lous’-c“..Kavafratti.

P l Ndscu d gcd 32 yeaxs S/o Hamzath,
Plllhl)/d llldm Kavaram '




"Salabnyoda .}15 _.1s§ Ka 'va_x attl

(By Advocate: Sn K B. (Jang;;sh) A
Versus

l. The Administrator, |

/\dmmlSUdUO ofthe
'Umon Teriitory of Lakshadweep, Kavaratti.

2. Dcpdltmcnto /\mmall usbandly,
Union Territe ll"of Lakshadweep, Kavaratti
mpncscntc d by 115 Dncctm

3. Director of I dnchayats
Department of Panchayals
Administration of the *

Union Iuntoly of Lakshadweep,
Kavamm

4. V1Ilagc (l)wccp) Pdnchayat

50. ()A NO. 172/201'3

amaludhccn @/o Abdulla U.C.

i\dddmat ‘

iy A ?.‘

2. "l"l'\”e’"‘l.'-)i"r@ctofr (S .Vi';c.:es);
‘Administration’of the Union Territory

Applicants

Respondents

Applicant



~T75

of Lakshadweep (Secr'e’tiariaf),
Kavaratti — 682 555.

Departmerit of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director. : Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

l.

0A 37312013

“Abdul Saleem, agcd 32 years, S/o Nal'lakoy_a,

Ummeithakkada House, Andrott.

M.M. Mohamined lgbal, aged 37 years, o | |
S/o Migdad, Metlad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

~

1.

Versus

The Administrator,

Administration of the

Union Territory of Lakshadweep, !
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep, .

Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden, |
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its ..
Executive Officer-682 554. - Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

76

0.A No: 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya, '

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551.

(By Advocate Mr. E.C. Bineesh)

Versus.

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island ~ 682 555.

The Director (Services)
Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),

Kavaratti Island - 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

‘'he Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557.

(By Advocate Mr. S. Radhakrishnan)

33.

L

o

B. Saidali, S/o late Mohammed Koya

* Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union "l“'etff'r'i'tfo’r-‘y o’f [Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Ummmer, Mariyathoda Kandawargothi House
Agatti Island, Union Territory of Lakshadweep.

Applicant

Respondents



4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N.' Anilkumar)

(OS]

' - Versus

‘The Administrator,
Union Territory of Lakshadweep, Kavaratti,

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

34.

I

QA 384/2013

Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



Residing at Salfe Man21l letan Island -
UT of Lakshadweep ' Applicants

(By Advocate: Sri P.V. Mohanan)

1.

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,
Department of Panchayat,
Administration of UT ofLakshadweep,
Kavaratti - 682 555.

Chief Executj‘ve Officer, - - .
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

SS.

I

0OA 386/2013

Jahathali P.P., aged 33 years, S/0. B.C. Uduman,

Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552.

A Ismail, aged 45 ycar% S/o. Eassa, Andrati Yoada,

Amini Island ‘Union Territory of Lakshadweep, Pin — 682 552.
Khalid Unnam, age‘d 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.
Moosa Pccchandam aged 38 years, S/o Abdul Khader
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Amanulla A.M:, aged 33 years, S/o0. Kunju Koorumel,

Amini Island, Union Teiritory of Lakshadweep,

Pin — 682 552. ’

Khalid A.P., Ei_‘fged 35 years, S/o."Alimohammed, Aliyachetta,
Amini Island;%'U'nio‘n.Territory of Lakshadweep, Pin — 682 55.
Jafeeru‘llé P.C., agcd 25‘years, S/o. Kidave Naduvatta Chetta,

Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



10.
11
12.

(By Advocate: Sri Shiraz Bhava V.8.)

w2

79

Abdul Salam?fA., a.ged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Noorul I-{assaiﬁ K.K., aged 38 years, S/o0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

Jalal B.M., agcd 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552. Applicants.

¢

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory ofLakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri $ Radhakrishnan)

56.

1.

OA 388/2013;

P.P. Amanulla aged 38 years, Slo. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bahu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



go

3. K. Sajeedkhain, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

I.  The Administfiéitm
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

2. Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti - 682 555.

3. Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

4.  Assistant Set‘tllemém Officer,
Amini Island - 682 554.

5. Village (Dweéb) Panichayat,
Kiltan Island, represented by its Executive Officer-682 552.

6. Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57. QA 390/2013

I. C.N. Abdul Hakeem, aged 38 years, S/o. Koya,
Cheriyannallal House, Kalpeni.

2. K.I. Cheriyakoya K.C., aged 48 years, S/0. Pookoya,
" Karupathaillam House, Kalpeni.

3. K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

4. C.N. IHabusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

S. Hameedabi, agcd 41 years, D/o. Ramalan,



k's.

13.

14.

15.

17.

18.

19.

20.

21.

gl
Pakkath House, Kalpeni.

AT, Sheemabli, 42 years, D/o. Hamzakoya,
Athanam Thottam House, Kalpeni.

A.K. Muthubi, aged 53 years, D/o. Cheriyakoya,

Ahkal kada House Kalpeni.

K.K. Habusabi, aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi; aged 43 years, D/o. Ahammed P.,
Chadachiyoda Flouse, Kalpeni.

Ade\l Saleem M., aged 34 years, S/o. Mohammed A'.K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,,
Mayamkakkapura House, Kalpeni.

Humairath P., ’aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,

~ Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni.

M. Anwar,aééd 37 years, S/0. M.P. Khader,
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beeguin, aged 36 years, D/o. Ham/akoya M.K,,
Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpent.

'l"hangakoya,;?ged__% years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti,

Hussain /—\li,'éged_Sl_S years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.

23.

24.

25.

26.

27.

28.

30.

31

32.

33.

34.

35.

306.

37.

'ﬂfﬁyears, S/o. Hasan T.P.,
-Kavaratti.

Jaffer, aged
Kaladi Hous

Basheer, agecﬁ\iﬂ36 years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti,

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, 'agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoyé,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,

Kadapurathaillam, Kavaratti.

Noorul Aﬁmeén, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda HovuSe, Kavaratti.

Mohammeda‘l‘i T.P., aged 35 years,
S/o. /—\boobaofker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, daged 39 y'e'arsl, S/o. Sayed Koya,
Edanilam I'-'Io_@,’s"e, Kavaratti.

Jassin (,, dged 33.years, S/o. Ali K.P.,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Hamzath Haji A.P,,
Molokepura House, Kavaratti. -



38.
39.

40.

42.
43.
44,
45.
46.
47.
48.
49.

50.

52.

53.

83

Mohammed Shdffce P.A., aged 35 years, S/o. Kuy Seedi Koya,
Puthiya /\llkom Amini.

Abdul Raheem, aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, ag,cd:'l39 years, S/o. Nallakoya,
Kultlthayapula House, Kavaratti.

Akbar T P., aged 33 years, S/o. Kidave K.,

Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeeﬁ VP., aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti.

Shihab, aged 35 years, S/0. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., a&cd 30 years, S/o. Khader, Agam House,
Kavaratti. ‘

Firozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Ilashlm M.1., aged 33 years, S/o. Attakoya
Mukriya IHlam IIouse Kavaratti.

Kadishf’a, aped 44 years, D/o. Ukkas,
Umbiyapura I—Iouse Kavaratti.

C.P. Abdul Razak, aged 42 years, S/o. Mohammed
Chamaycuhapwa House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem, aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.

55.

56.

57.

58.

59.

- 60.

6l.

62.

63.

64.

63.

66.

67.

68.

69.

S

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged 35 years, D/o. Koyamma,
T haleekepura House, Kavaratt1

Sayed | Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummalmanooda House Kavaratti.

Abdul Reh’:ee:"m, age‘d 30 years, S/o0. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,:é«ged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyom‘x'n‘ab.}i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanimgd Shafi, aged 33 years, S/o. Ahammed Haji,
Pakichipur‘a House, Kavaratti.

Mubcena agéd 23 years, D/o. Sayed Poo,
Neli){éﬁimpuragHouSe, Kavaratti.

Salmé’,fz'?éged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhaxﬁm‘ed,e;ged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Mdddl Jouse, /\mm1

Mohammed Ali P.M., aged 27 years, S/0. Hamza
Pulhlya Marml Aminl.

! s6d 41 yéars, S/o. Abdul Khader,
Panda_am IIouse Amini.




70.
71.
72.
73.
74,
75.
76.
77.
78.
7.
80.
81.
82.
83.
84,

gS.

g5

_Cherlyakoya M C., aged 32 years, S/o. Hameed, -
: Melachetad House Kadmath.

Shafee V P. aged 39 years, S/o. Ismall
Vadakkllapurallouse Kadmath '

F azeerall N. M aged 25 years, S/o Kahalld
Noor Mahal, Kadmath

Shahul I—Iamee’d, aged 21 years, S/o. Ibrahim,

Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o0. Cheriyakoya, Puthiyathanoda House, Kadmath.

'M'oham'medA[qubal, aged-46 years, S/o. Khader,

Attalada House,Androth.

Muthubi A.K:.f, aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.-

Badarudheen Koyé A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegmﬂ C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T,
Lavanakkal House, Androth.

Balha‘?f., aged 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

-Rahamth P., aged 42 years, D/o. Koya Kiadve,

Pathada House, Andloth



g6.
87.
88.
&9.

90.

92.
93.
94.
95.
96.
97.
98.

99.

100.

101.

Lavanal al 'I?iou”se Androth

Saromm abi T aged 43 years, D/o. Aboobacker,
Thachely House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth.

Aysummabi F , aged 45 years, D/o. Muthukoya K.P.,
ThachelyIIouse Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi I’M.Y,la.ged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

‘Ramlath Beegum, aged 42 years, D/o. Sherukunhi,

Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

Saﬂyéi%)'éi,l\/l., aged 39 years, D/o. Nallakoya M.,
hit:House; Androth.

Rahil M., agéd 39 years, D/o. Nallakoya,
Mathil. House, Androth. -

,Hussaiﬁ P.P.,;r aged 45 years, S/0. Aboo Sala,

Poovinapura House, Androth.

Attakoya, aged 56 years, S/0. Asainar K.,
Attalada' House, Androth.

Hussam EK. dged 48 years, S/o. Seethikoya,
Edaya'l 1HQUSC Androth.

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal Housc Androth.



104.

105.

106.
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Hussam K., aged 50 years, S/o. Sayeed'Bhk_a‘ri T.M.,
Kunhashada-House, Androth.

I, aged 0 years, S/o. Lava Burhikage Moosa,
Kunriumange House, Androth.

SubaidéBi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Moham'med Hussain, aged 35 years, _
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sri K.B. Gangesh)

—

Versus

The Administrator, v
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Director of Pﬁan'cha'y-ats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavagg,t;tj — 682 555.

Deéartment of Labour and Employment,
ratipn of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department Qf Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depamﬁdent SfiAgriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Diréctor — 682 555.

Depar,tﬁge‘m of Women and Child Development,
Administration of the Union Territory of Lakshadweep,
Kay

i, represented by its Director — 682 555.

Dep ent (;f Fisheries, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depa;ﬁtment Qf Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.



. A

Lakvsnvédweepz; Khadi and Village Industries Board, |

9.
’ Kavarattr represented by its Chalrman 682 555.
10. Revenue Sub Divisional Officer, Kavaratti Island — 682 555.
11.  Sub =D1'v-‘;1$'1'o'nfgli Officer; Amm1 Island — 682 554.
12. Assrsta i'neer, LPWD Sub Division, Andrott [sland-682 553.
13, Lakshadwe p:D'rstri'ct Panchayat, District Panchayat (HQ),
Kavaratti, =
represented by its Chief Executive Officer ~ 682 555,
14.  Village (Dweep) Panchayat, Kalpeni Island, reprceented by its
E xecutlve Ofﬁcer - 682 551.
15.  Village (Dweep) Panchayat Kavaram Island, represented by its
Executive Ofﬁcer — 682 555.
16.  Village (D’wéep) Panchayat Amini Island,
1epresented by its Executive Officer = 682 554,
17, Village (Dweep) Panchayat
Kadamath Island, represented by its
Executive Officer - 682 553.
18. Village .(;',D'weep) Panchayat,

Androth Island, represented by its
Executive Officer — 682 552. : Respondents

[By Advocate: Sri S Radhakrishnan (R1-8 & 10—18)]

58,

l.

0A 3922/52;:‘0;1:37 :

Husqaln S/o Aboosald ’ ’
v ’_‘pada (Konchukakada) I—Iouse

Shukoor;: S/o late Krdave
Pakrumupanoda House, Agathi,
Presently wqumg as Cleaner,
RGS HOSpltal Agatt1

[_atheef, S/d Auakoya
Kalkandlyoda House, Agathi,
Presently working as Cleaner, -
RCJS Iospltal /\gattl




11.

2.

13.

-39

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
R(J% llospltal, Agatti,

RGS HOSplta}.v: Agatti.

Hajara, D/o lat'e Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi; D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS I-Iosp'ital,,,Agatti;

~Abida j_D/o Hamecd

Mak zk ;achoda House, Agathi,
Plesently working as Cleaner,

- RGS I_'I{QS,,plta_l Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Kal‘é-l-"”’ 1h1ybda House, Agathl
vworkmgj as Cleaner,
Pit?il,, Agatti.

Ampcrpal y‘:ilouse Agath1
Plesently wmkmg as Cleaner,
RGS Hosp1ta1 Agam

Saifulla, S/o 'Abduxahlman
Manyathoda House, Agathi,

‘ Ple%cntly wokag as Cleaner,




14.

90

S70 Ummer,
House, Agathi,
ing as Dhobi,
Agatti..

Abdulla, S/oiKhalid,

Kandavar Gothi House, Agathi,
Presently workmg as Cleaner,
RGS Hospltal Agam

(By Advocate: Sri R_.Ramadas)

l.

RS

Versus

The Admxmstrdtor
Union Jemtory of Lakshadweep,

(’Dweep) Panchayat

£t [ and Umon Territory of Lakshadweep 682553

-The MCdlCdl Officer in charge,
(,ommumty IIealth Centre, Agatti Island,

‘klreyammakada House
:,_ed Laboure1

'Fectrical Sub Division, Kadamat

ale uddeen aged 41 years
eed fMadkmachettd Kattipura House,
ourer,
i&: Assistant Engmeer Electrlcal
yDivision, Kadamat.

aged 31 years, S/o lafe Nallakoya

ssistant Engineer Electrical,
Division,: Kadamat

ouse, Kadamat, Skilled Labourer,

] la, dged 42 years So Hameed Melachetta,

Applicants

Respondents



gt

Bir Iouse, Kadamat, Skilled Labdurer,
Of; ssistant Engineer Electrical,

Division, Kadamat.

5. K.P: Kunhlkoya aged 41 years, S/o late Hassainar,
Keelacherry'House, Kadamat, Skilled Labourer,
Office of the ‘Assistant Engineer, Electrical,
Electrical Sub Division, Kadamat.

(By Advocaté: Sri. R‘ Sreeraj)

I The /\dmmlsu ator,
Union’ Iemtoxy of Lakshadweep,
Kavalam 682555

2. The Ducctm ofPanchayat
Department ofPanchayat
Administration of Union Territory of Lakshadwegp,
Kavaratti- 682 555.

3. The Chief Ex}écuti\}e’ Officer, District Panchayat,
Kadamat-682'556.

/o C.O. Koyamma, aged 39 years
<1llcd Labourer,

andry Unit,

ry of Lakshadweep, Kalpeni-682 55?
at Umprampappada House,

d-682 557.

2. ya, S/0 late M.K. Hamzakoya, aged 43 years
Sklllcd Labourer,
! .‘usbandxy Unit,
Umon‘Tcmtory of Lakshadweep, Kalpeni-682 557
and 1emdmg at Thithiyapada House,
Kalpem Island 682 557.
3. M, ll.ydcx,:, 5/0 late MLK. Yousef, aged 43 years

as Casual Labourer,

Applicants



10.

Animal Husbandry Umt

Union. Iemtory of Lakshadweep, Kalpem 682 557
and resuimg at Manchxyanam House,

and: ref31dmgf‘at§' Kakatchiyoda House,
Kalpeni Island 682 557.

M.K. Naseex S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer,

Animal Husbandry Unit,

Union Territory. of Lakshadweep, Kalpeni-682 557
and residing at Malmikakkada House, - :
Ka]pem Island 682 557..

M Kala am, S/o M C. Muthukoya, aged 34 years
wmkmg as Cdsual Labourer,

K. K Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
years, woLkmg as Casual Labourer,

Animal Husbandry Unit,

Union Femtory of Lakshadweep, Kalpeni-682 557

and resxdmg at Kandamkalam House,

a, S/o late M.C. Ahmedkunji, aged 47 years
asual Labourer,

andly Unit,

ry. of Lakshadweep, Kalpeni- 682 557
g,-l"":”Maral House, Kalpeni Island 682 557.
K.0. Abc ul Salam S/o P. Assainar, aged 39 years
workmg as Casual Labourer,

Animal Hu%bandly Unit,

Umon lemtow of Lakshadweep, Kalpeni-682 557
and residing at Kakatchiyoda House,

Kalpem Island 682 557.

Lhafa S/o late Sayedmuhammedkoya
als “working as Casual Labourer,
s_bandxy Unit,



-

(By Adv

93

Union Territory of Lakshadweep, Kalpeni-682 557

and residing at Pokkarappada House
Kalpemil’sland -682 557.

i Unnikrishnan)
Versus

.- The chim:ini's'é{.r'}ator A
Union Territory of Lakshadweep,
Kavaratti. 682555

2. The Director ofPanchayat
Department of Panchayat, ,
Union Territory of Lakshadweep,
KanI‘dUl 687555 T

3. T he Chlcf Executlve Ofﬁcex Dlsmct Panchayat \

Union Ter 'tory of Lakshadweep,
Kavaram”—'6}82555

4 The Vetermq;r){ Assistant Surgeon,
Village: Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.  OA 3952013

Ukkayachetta House, Kadamat,
Bus, Duvez DlStI‘lCt Panchayat Kadamat.

3. M.'Khalrd, S/ofNadeer, aged 43 years,
Madurakam HQuse, Kadamat,
Hel’per District Panchayat, Kadamat.

4, /\yoobkhan @/o Kunhikoya, aged 37 years,
Keert il ‘ahal House, Kadamat,
elpe ist'r_.i._fc';t Panchayat, Kadamat.

Versus

. koor S/o Sayed Ali, aged 41 years .

- Applicants

Respondents

Applicants



L.

Depa1tmemvofipanchayal
Administration of Union Territory of Lakshadweep,
Kavarati-682555

Tlﬁe Chief Executive Officer, District Panchayat,
Kavaratti-6825535. .

(By Advocate: Sri S. Radhakrishnan)

62.

OA 400/2013

,PP Suaj,agcd 44 years, S/o M. Suban
Puthiya Pandatam House, Agatti Island,

Umon lcmtoxy of Lakshadweep.

Nou'shéd,Ali,’ a'g'e'd 32 years, S/o U. Sabjan,
Keela"Saranﬁna Pada House, Agatti Island,
Union Territory of Lakshadweep.

Respondents

M.i. Abdul Naser, aged 28 years, $/0 M. Abdul Rahiman;

4.
5. K.CAbdul:Shukoor, éged 38 ‘years, S/o Kasmi,
Kar l)"ddehClla House, Agattl Island,
Umon ]cmloxy of L.akshadweep.
6. M.P. N17amuddm aged 27 years, S/o M. Abusala,
Melapma use, Agatti Island,
UAn_iQ ory of Lakshadweep.
(By Adv,
| Versus
T he' ’/\dmmnsnatox
Union lemtony of Lakshadweep,
I\aV'uatU 682551
2. The C hai 1jp¢1'son,

Applicants



‘ Village (Dweep) Panchd’yc{t
Agatti Island, Umon emtoxy of La<shadweep 682553

3. he Employment Omcex Kavalam
Union lcmtmy of Lakshadweep 682551
4. The Director of Panchayat,

Department of Panchayat, Kavaratti, )
Unioh Territory of Lakshadweep-682551.

5. The Chlcf l*xecutlve Officer/Special Officer,
Village (Dweep) Panchayat,

Agatti Island, Umon Iemtorylof Lakshadweep-682553.

6. The Dcputy Collector/ASO,
/\gaul Island, Umon Temtory of La <shadweep 682553.

(By /—\dvocate: 511 S. Radhalmshnan)

63.  OA 404/2013

1. Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, NcnampappAda( House), Kalpeni Island.
Union Territory of Ldkshadweep,
kamg as Casual Labourer in the
‘Department of Science & T echnology Kalpem Dweep.

2. Affefudheen AKX,

-~ S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpenti Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the =
Department of Science & Technology-
Kalpeni Dweep. |

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy [ Daniel)

Versus

I The Administrator,
Union Territory of Ldkshadweep, Kalpeni.

2. The Clﬂail‘person,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

Applicants



4. The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj, a
Skilled Labourer, Animal Husbandry Unit, Klltan
Residing at Malayampura Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4 The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557. :

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. ©OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,

U.T. of L.akshadweep, Working as
Homeopathic Attender in Homeopathic Unit |
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2, The Lhalrperson ' ‘
Vil lage (Dweep) Panchayat Klltan

3. Director of Panchayat
' Department of Panchayath, Kavaratti- 682555

4. Mission Director,
National Rural Health Mission, Kavaratt1 682555

5. Medical Officer in Charge v
Primary Health Centre, Kiltan Island | : Respondents

(By Advocate: Sri S. Radhakrlshnan (Rl, 3t05))

66. OA 423/2013

1. Abdu] Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A P.,
Moothammada House Agatti. '

4. Hafsath M'., aged 46 . years, D/o Ummef,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 vyears, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, Slo Koyassan
Puthukotta House Agatti.

9. Mohammed T.P., aged 39 years, S_/o Harhza,
Thoppumpadi House, Agatti.



13.

Saromma M., aged 39 years, D/o Hamza ‘
arlyfuhoda House, Agatti.

Ashraf AKX, aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti. “

Shaffabi P.P., aged 36 years, D/o Hamza K
Puthiyapura House, Agattl : Applicants

(By Advocate: Mr. K.B. Gangesh)

Versus

'he‘ Administrdtof
Administration ofthe Union Temtory of Lakshadweep,
Kavaratti- 682555 -

Dxreetm ofPanchayats

Department.of Panchayats, C
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. :

Director of Education,

Directorate of Education,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. S

Village (Dweep)-Panchayat,
Agatti Island represented by
its Excecutive Officer-682554. ~ - .~ = Respondents

(By Advocate: Sri S. Radhakrishnan )

67.

QA 444//2013

Aboosallh S/o Rasheed Koya
Padalapura, Kiltan Island.
Union Territory of lLakshadweep, Pin-682558. Applicant

(By Advocate: Sri-Shabu Sreedharan)

I

Versus

Union Territory of Lakshadweep represented
by the Administrator, :
Kavaratti Island. Pin- 682555.



2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Jsland. _

Union Territory of Lakshadweep, Pin-682558.

(OS]

4. The Executive Officer, "
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer, -
Elecirical Sub Division, Kiltan'lsland.
Union Territory of Lakshadweep v
Pin-682558. : Respondents

(By Advocate: Sri . Rédhaykr“ishna'n (R1,2,4& 5)) -
68. QA 453/2013

I Hameed K., $/0 Abdul Rahman, aged 36 years,
' Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in '
Laksh‘cifdweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
“Pakkiyoda (H) Kiltan Island,,
Union Territory of Lakshadweep.
Working as Casual labourer in
L.akshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
~ Lakshadweep Building Development Board, :
- Kiltan.: Applicants
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(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The Administrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.
3. Secretary,
Lakshadweep Building Development Board,

Kavaratti.

4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocaté: Mr. S. R.adhald.ishnan (R1,3to4))

69.  Q.A No. 488/2013

Salmath N
D/o. Sayed Koya
Madapally House
Chetlat Island.. Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

I. The Administrator, .
Adminjstration of the Union Territory
of LakShadweep, Kavaratti — 682 555.

2. The Director (Services)
" Administration of the Union Territory
of Lakshadweep (Secretariat),
~ Kavaraiti'~ 682 555.

(US]

Department of Science and Technology

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

By Advocat(—é’_'Mr. S. Radhakrishnan)

70. QA 492/2013



o)l

K. Bushra Beggum, W/o Hakeem,

Aged 27 year"zs, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Hai‘inarayan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of Lakshadweep,
Kavaralti Island, Pin- 682555, -

2. - The Director of Panchayat,
Departinent of Panchayat,
Union Territory of Lakshadweep;
Kavaraiti Island- Pin- 682555,

3. The Veterinary Assistant Surgeon,
Animal ' Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

4. The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.  OA 49";:9/2013

I Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat [sland,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN — 682 556.

2. Moharimed Shafi Qraishi Malika,
S/o. M. Sayedali,
Data Entry Operator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,
Kadamat Island,

Applicant

Respondents
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Union':Territory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

()

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

‘The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
KKadamat, Union Territory

of Lakshadweep.

(By Advocate M. S. Radhakrishnan)

72.

OA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union i"l“erritory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin - 682 552

(By /—\.dvocate': Mr. TCG Swamy)

Versus

Union {Ferritory of Lakshadweep
lLakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant
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Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555 :

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini [sland — 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555. : - Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73. Q.A No. 509/2013

l. Maleeha Beegum K.C.
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

2. Shahidé'Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o. lxldave UK
Makku House, Androth

4. Aysha Béeg,um P.V.K
D/o. Yakoob P.K
Puthlya Pentamveh Kad
Andloth

5. Rahmath Beegum K
D/o. Hamzakoya P.P‘,
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
Lavanakal House
Androt;_h.

7. Subaid;;é A.
D/o. Sdyed Mohammed M.
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Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K
Dlo. Majeed P.V.K
Pentaribeli Kad, Androth.

9. Sl)’dd han [
Slo. Kunhlkoya A. (Late)
Kandilath House, Androth.

10. Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya lllam House
Androth. .

12 l-labsal"g_fP.U.l-’.
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus
. The Administrator,

Administration of the Union Territory
of Laksljadweep, Kavarathi — 682 553.

Jrate of Industries
Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.
3. Coir SuperviSbr

Coir Production Centre, Androth — 682 557. Respondents

(By Advocate: Mr. S. Radhakrishnan)

74. QA 510/2013

Haseena (@ Haseenabi Therakkal

Therak)&] House, Kadamath

Data L‘{ £ty Operator

\Mllagje Dweep Panchayath Kadamath Applicant

(By /—\dvocate': Mr.R.Sreeraj)



. '. 'l .0.5. “ .
Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath 7
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat -- 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA v
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

I8

o

QA 557/2013

K.V.Naseer

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan _ Applicants

(By Advocate: Mr. R.Sreefaj)

Versus
The Administrator
Union Territory of LLakshadweep
Kavaratti — 682 555

The Director of Panchayath



Department of Panchayath |
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, . .
Village (Dweep) Panchayath
Kiltan — 682 558 -

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558 : ‘ - Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

M.P.Attakoya
Cook, Government J.B.School
Kadamath

Residing at Kalhyammakada
Kadamath Island

K.K.Khalid '
Cook, Government J. B School
Kadamath

Residing at Birtyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island
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Cook, Government J.B. School

Kadamath .

Residing at Alikothapura i,

Kadamath Island
1dayathulla P

Cook, Government J.B. School

Kadamath

Residing at Kadamath Island

Muhammed Shafi P.P ,
Cook, Government S.B. School
Kadamath i
Residing at Kadamath Islah-d

Pookunhikoya P.P
Watchman / He]per
Government Jawaharlal Nehru Semor Secondary School
Kadamath : L

Residing at Puthiyapura
Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island b

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath s

Residing at Pupathada -

Kadamath Island P

(By Advocate: Mr.P.V.Mohanan)

Versus

The Admmlstl ator

~ Union Territory ofLakshadweep

Kavaratti — 682 555

Director of Panchayath

Department of Panchayath -

Administration of Union Territory of Lakshadweep .
Kavaratti — 682 555

The Head Masterv

Applicants
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Government J B School
Kadamath — 682 556
P
The Principal ‘
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan ) |

77.

OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

1.

Versus

-The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayatl ‘
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti— 682 555

The Principal

Respondents

’ Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

OA 580/2013

Yacoob
Kathathe Chetta House, Kadmat.

Vahida _
Marikilam House, Kavaratti.

Habusa - b
Alachapada, Kavaratti. '

Yacoob ,
Kaladi I—Iouse,_Kavaratti. ;

Respondents



1.

12.

14

18.

19.

20.

Muhammed Salih -
Aynepura House, Kavaratti.

Fareeda Beegam .
Molokepura House, Kavarattl.

Saleem -
Pallicham House, Kavaratti.

Bam ban
Nambicham House, Kavarattl.

Sayed Abdullakoya
Chendipura House, Kavaratti.

Nafeesathbi
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavdratti.

- Fazeela Beegum

Kannipura House, Kavaratti.

Ummer }
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House; Kavaratti,

Jaffer

Marikilam House, Kavarattl

"~ Amanulla,

Mela [llam House,'Kav;zfi-ri'ajtti.

Sirajudheen ;
Molokepura House, Kavarattl

Hiyasudheen
Chamayathapura House;Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti. .

Muneer y
Kuttipapepura House, Kavaratti.
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23.

24.

[\
wn

26.

27.

28.

Ashik
Puthiya Alikom House, Ka_'varatti.

Muhammed Musthafa,
Achadapurakatt House, Andrott

Mujeeb Rahman T.P,.
Thaleka Pura, Kavaratti.

Jamhar Hussain
Beeranthoda House, Kaval attl

Muhsin
Beeranthoda House, (aval att1

Rauf
Chettipura House, Kavaratti. i

Hazarath :
Chungam House, Kavaratti

Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

(OS]

Versus

The Administrator
Administration of Union Temtory of Lakshadweep

Kavaratti — 682 555

Director of Panchayath :

Department of Panchayath

Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture

Department of Agriculture: .-

Administration of Union T emtory ofLakshadweep
Kavaratti — 682 555

Director of Animal Husbandry

Department of Animal Husbandry

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 i

Village (Dweep) Panchay_’afh Kavaratti [sland
represented by its Executive Officer,

Applicants



Pin — 682554

gll

(By Advocate: Mr.S. Radhaknshnan)

79.

1.

(By Advocate: Mr.P.V. Mohan

(By Advocate: Mr.S.Radhakris

80.

(By Advocate: Mr. Shabu Sre¢

2.

‘Shaiknaveed (H), Kiltarin

OA 582/2013

Rasheed Koya

Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

Smt.Sulfabeegum
Cook, G.H.S Kadmat

R

—4‘,—,,—,-—'-4_“_. ————
E -

R

Residing at Melachetta H Uumakudl

Kadamath Island

an

o =-—1-.___

)A

Ver su!]s_.z:'ﬁf“

The Administrator

Union Territory of Lakshadweep

Kavaratti ~ 682 555

Director of Panchayath
Department of Panchaya

Administration of Union

th

Kavaratti — 682 555

e N,
At

Territory of Lakshadweep

The Library and lnfoxmlation Assistant
Office of Library and Informatlon Assistant

Public Library, Kilthan

OA 601/2013

Rasheed Koya S.V., S/o

"Is]and 682 557

hnan)

Abdulla Koya P.S.,
Island PO.,

Union Territory of Lakshadweep, Pin -682 555.

Union Territory of LakéhadWeep,'represented by the
‘Island, Pin — 682 555.

Administrator, Kavaratti

g
Pl

dharan)

 Versus
T

LT

Respondents

Applicants

Respondents

Applicant

The Director of Pancha&j/afh, Qnion Territory of Lakshadweep,
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Kavaratti Island, Pin — 682 555

[he Chairperson, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558. L

The Executive Ofﬂcer Vlllage (Dweep) Panchayath,
Kiltan Island, Union Terrltory ofLakshadweep, Pin — 682 558.

The Library and Informatlon Assistant, Public Library,
Kiltan Island, Union Temtory of Lakshadweep,
Pin — 682 558. . e Respondents

[By Advocate: Sri S. Rad’hakris‘vhgn_:ap__(l_:{l, 2.4 & 5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/0. Hamzath
Sara Manzil House, Agam o Applicant

[\

" (By Advocate: Sri K.B. Gangesh)',f

" Versus

The Administrator, :
Administration of the Union; Temtory of Lakshadweep,
Kavaratti-682 555. :

Director of Panchayats, .
Department of Panchayats,:-

‘Administration of Union, Tex itory of Lakshadweep,

Kavaratti — 682 555.

Department of Education",“Administration of the
Union Territory of Lakshajdweep, Kavaratti,
represented by its Director = 682 555.

Village (Dweep) Pancha'yéf
Agatti [sland, Ieplescnted by its Executive Officer,
682 554. | o Respondents

(By Advocate: Sri S. Radhakrishiian)

82.

l.

OA 635/2013

Fathahudheen K.P. aged 40 years, S/o. Sayed Muhammed Koya,
Kattampalli House, Agattl

Younis, aged 31 years, S/b;'Abdulla, Mariyathoda House,



Agatti. L

3. K.M. Shahida, aged 40 yegefre,fD/“o.v‘_'Kasmi, Kuttiyam
Mukriyoda House, Agatti L

4. K.M. Amina, aged.46 years D/o Atbdul Rahman,
Kuttiyam Mukriyoda House Agattl ‘ Appllcants

(By Advocate: Sri K.B. Gangesh)

|
Versu&

l. The Admlmstraton R
Administration of the Umon Terr1t01y of Lakshadweep,
Kavaratti-682 555. )

2. Director of Health Sefvices';’»:g
Directorate.of Health Servi-e'es,’~:
Kavaratti — 682 555.-

3. Medical Officer in charge‘t: Py
Community Health Centre, Agattl - 682 553

4. Medical Officer in Charge Rajlv« Gandh1 Spe01a11ty Hospital,
Agatti — 682 553. ER
-
5. Village (Dweep) Panchayat Agatti Island, represented by its
Executive Officer, 682 553, ! Respondents
g b

(By Ad\/ocate:- Sri S.‘Radhakrish;nan) !

83. QA 79172013 .:r,;f; i

Fareeda Beegum M.1. Meppada Illam ' ‘
Agatti Island. : p Applicant

‘ L

(By Advocate: Sri K.B. Gangesh)

. Versus
AR
1. The Administrator, l‘
'Administration of” the Umon TerrltOIy of Lakshadweep,
Kavaratfi-682 555.
2. Director ol"Panchayats e
Department of Panchayats
Administration of Union Terrltory of Lakshadweep,

Kavaratti — 682 554. : B



3. Project Manager, Desmcated Coconut Powder Unit,
[.akshadweep Development: Corporatlon Ltd.,
Agatti, Kavaratti — 682 554

4. The Deputy Director (Admn. ) Lakshadweep Development
Coxporat ion, Kavaratti — 68|2 554.

5. Village (Dweep) Panchayat

Agatti Island, represented by its Executlve Officer,

682 553. i Respondents
(By Advocate: Sri S. Radhakrishﬁgfb o

84, QA 82212013

B.P. Navas, Aged 27 years, S/o. Kasml M P.,
Valiyapura House, Kilthan | Island P. O 0

U.T. ol Lakshadweep. T Applicant
TR SRR '
(By Advocate: Sri P.V. Mohanan) 2t
i}Verst'
T
. . The Administrator, R
UT of Lakshadweep, |
Kavaratti-682 SSS. T
R
2. Director of Panchayat, ... '
Department of Panchayat, - L
Administration of UT of Lakshadweep,
Kavaratti — 68_2 555. a
3. The Principal; Government ngher Secondary School, S
Kilthan Island — 682 556. Y Respondents
{ By Adweeale ¢ SIS RAAL‘*‘(@LWD
85. OA 880/2013 o
Muthukoya N.P .
Nalakapura, Kiltan Island , _ :
Union Territory of L kshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versus :
. Union Territory of Lakshédw’_eep;r'epresemed,

by the Administrator =
Kavaratti lsland - 682 555}



: ;;i': »

2. Director of Panchayath e

Union Territory of Lakshadweep
Kavaratti Island - 682 555

3. The Senior Admmmtratlve Ofﬁcer
‘ Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island - 682 555

4. The Prmupal
Government  Senior Se dary School
District Panchayat, Klltan:Island
Union Territory of Lakshadweep 682 558

(By Advocate: Mr.S. Radhakrlshnan)

86. QA 898/2013

' i
K.C.Abdul Khader sl
Kulikaraya Chetta Housé: !
Chetlat Island IR
Union Territory of Lakshadweep 682 554

(By Advocate: Mr. Shabu Sreedharan)

Ver sus- : .'

[—y

Union Territory of Lakshadweep represented
by the Administrator :
KdVdIatll [sland — 682 555

2. The Dxrector of Panchayath -
Union Territory of Lakshadweep
Kavaratti Island — 682 555 "

3. The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath) i
Union Territory of Lakshadweep
Kavaratti Island — 682 555 '

4. The Principal 2
' Government Senior becondary School
District Panchayat, Chetlat Island
Union Territory of LL akshadweep 682 554
e

(By Advocate: Mr.S.Radhakrishpan) '

Respondents

- Applicant

Respondents



87.

QA 904/2013

Kadeeja C.P ‘ '
Cheriyapurakad R
Kalpeni Island : LA S Applicant

(By Advocate: Mr.K.B.Gangesh) t 5

l.

Versus |
e
The Administrator -~ -}, :
Administration of the Union Temtory of Lakshadweep
Kavaratti — 682 555

Sub Divisional Officer R
Office of Sub Divisional Officer
Kalpeni Island ~ 682 554 o

The DxrecLOI (Rural development)

Department.of Rural Development

Administration of the Union Territory

of Lakshadweep, Kavaratti -~ 682 555 Respondents

(By Advocate: Mr.S.Radh'akr.ish'nan_) .

88.

I

QA 905/2013

Abdul Khader C. ‘
Chekkiriyammada House
Agatti Island b

Bugar Jamhar T.P
Theklapura House | :
Agaui Island B 1 N Applicants

(By Advocate: Mr.K.B. (Jangesh)

apnsnn
Versus - ,_W_:" -
o ’1«“\"3
The Administrator R ‘
Administration of the Umon Temtory of Lakshadweep

Kavaratti Island — 682 555 '

Director of Panchayaths - -

Department of Panchayaths

Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682555 o



@
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3. Project Manager :
Desiccated Coconut Powder Umt

Lakshadweep Development Corporatxon Limited

Agatti, Kavaratti - 68% 555 :

4, The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti — 682 555 ’;‘ Leoal

ul .

5. Village (Dweep) Panchayath
Agatti Island xepresented by its
Executive Officer - 682 553

(By Advocate: Mr.S. Radhakrlshnan)

89. QA 939/2013 |

l. Safiyullah K. C.
Kuttiyachada IIouse )
Kalpeni Island i,

2. Saifulla M.l
Melaillam House
Kalpeni Island

R
3. Kunhikoya M.V B
Mathil Vahyammada House
Kalpeni Island ;

4. Kidave K.O ’ o
Kakkachiyoda House L
Kalpeni House .

(By Advocate: Mr.K.B;nggeeh)”

Versus

l. The Admmlstrator

Administration of the Umon Terrltory of Lakshadweep

Kavaratti Island — 682 555

2. Director ofPanchayaths
Department of Panchayaths

- Administration of the Union Territory of Lakshadweep

Kavaratti [sland — 682 555

3. Lakshadweep Buildiné 'D'evelooment Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

Respondents

Applicants



The Technical Officer .
Lakshadweep Building Development Board
Kalpeni Island — 682 553 |

Village (Dweep) Panchayafb
Kalpeni Island represented by its
Executive Officer - 682 553 ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan)

90.

l.

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef =~

Karakunriel House -

Androth Island R
Mohammed Ubaidulla - . TR
Chodath House E
Androth Island

Mohammed Fathahulla . fi;_:a ¥
Karachetta House '
Androth Island o Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administrator R
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

Director of Panchayaths ,

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti [sland — 682 555

Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

The Technical Officer
Lakshadweep Building Development Board
Androth Island — 682 554

3

. .’E\’l 3
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Village (Dweep) Panl:hayath

"Androth Island represented by its

Executive Officer - 682 554 S ‘_ - Respondents

(By Advocate: Mr.S.Radhakrishnan)

91.

l.

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House

- Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya ’

Casual Labourer -

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Re31dmg at Pallath House

~ Kalpeni Applicants

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi - 110 001

The Administrator o
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive aninleer
Department of Electricity
Kavaratti, Union Territory of Lakshadweep
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep _ Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep ‘ Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

. The Administrator ,
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
-Department of Panchayath o
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

L. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector '
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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Fareeda Beegum P.V N
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem [sland
Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratt1 — 682555

Agricultural Officer -
District Panchayath (Agriculture)
Kalpeni [sland ~ 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,

S/o0. Mohammed Koya ,
CaSua-l- Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

Ihc Umon of Indla _
Represemed by the Secretary to
Govérnment of India,

Minisiry of Home Affairs

New Delhi — 110 001.

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
[Kavaratti, Union Territory of
Lakshadweep — 682 553.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction (o the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuet\c) dircction to re-engage them.
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2.3
3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefbre, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya.and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagémems
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

L Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1. :

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State ofBihar;and Others -
(2010)4 SCC 179.

4. Official Liguidator Vs. Dayanand and Others - (2008) 10 SCC' 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
0. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non—Panchavéth Cases
OA 212, 266,268,299, 325, 347, 354,366,372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above caées, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures efc. While 7. applicénts in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Departrhent of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
* ‘working as casual employees for more than 10 years and quite a number.of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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" has been going on in the Union Territory for the last two decades or more.

These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a

large number of such casual employees had approached this Tribunai in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in_public
employment dehors the constitutional scheme of public employ'mer.,lt. The

Apex Court exhorted “all the High Courts not to issue directions for

~ absorption or regularization unless the recruitment itself® was made

regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Coux’t/Tr_i’bunals, directed that the
question of regularization of the services of such irregularly appointed

employees be considered on merit in the light of the principles settled by

the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;

R.N.Nanjundappa — (1972): 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.



10. A three judge Bench of the{Apex Court in Official Liquidator Vs.
Ddyanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

 held thus:-

" Long service by iself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they wex‘é_ appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appointments of the appellants were madé In gross
violation of the provisions contaihed in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope thaf the plight of the appellants would
~also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



@ 3. In Nanjundappa (Supra), the Apex Court had held thus:-

“If the appomtment ztself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularzzed Ratification or regularization is posszble of an act which
is within the power and province of the authority, but there has been.
some non-compliance with procedure or manner which does not go
to-the root of the appointment. Regularization cannot be said to be a
‘mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14, We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra). .

15.  But one disturbing feature that has been noticed in this bunch of
cases 1s that  the authorities coneemed “be it the Lakshadweep'
Admrmstratron or the Vill age (Dweep) Panchayats/District Panchayats

have not shown any anxiety about the sad plight of many of the employees
who have continued in sérvice for one or two decades or slightly less. It

is also not clear whether any attempt was ever made to regularize the

| services of those irregularly appointed employees who had completed 10

years of service as indicated in Para’ 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applicertions have admittedly been working for a decade
or more with routine technical break of one or two days on completion of

89 days. It is true that the Administration or Panchayats may not require

‘the services of quite a number of those employees throughout the year; but

still it appears that many of them haVe been allowed to continue. Many of

them have been engaged in one scheme or the other sponsored by the

. Central Government or in some such other schemes or programmes floated

by the Admmlstratron on its own by utilizing the funds avarlable with it.

_ The Admlmstratron or Vlllage (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments' under them. It has been noticed that in some of the
departrhénts, the casual employees have been working apparently against
regular posts for years togéther. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts‘ for years together
without any prospect of being regulariied or absorbed, are being kept on
tenterhooks like this 2 The very fact that these people have been allowed
to continue on those posts-for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

. Panchavath.Cases

18.  In the other ‘bunch of 80 Original Applications, in which the
applicants 'fiﬁave been engaged by Villége (Dweep) Panchayats or District
Panchaiyal?t,l the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache‘;d_this Tribunal, éggrieved by the failure of the Union of India
and the Lakshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union-of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.

Grant-in-Aid was provided to meet the additional expendituré: anc

Society used to manage the Scheme. Later, Island Councils were brought™"

into existence as per Island Council Act. Still later, the Councils were

abolished as the Lakshadweep Island Regulation, 1988 was repealedk by
“Section 88 of the Lakshadweep Panchayaf Regulation, 1994 and dﬁring
the year 1995 all the assets and liabilities of the Island Council of Agathi
.were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunél were admittedly under the services of the Dweep Panchayat and
they were being paid by ,thea Panchayat from the fund available with it.
After considering the claim of the casuél labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
tempgﬁ_rary status 1o casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure thal
appropriate legal and technical formalities  are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme to .the Panchayals for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

(d)if- ‘No casual workers, including the applicants, who are in the
service of the Panchayals on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this
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Tribunal in Original ApplicationsNb.lZW & 218 of 1998 had rejected an
identical relief claimed by some ol'thér casual labourers, holding thus:-

»

"We have carefully periised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy., The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason lo rejéct the same as those do not
reveal the applicants' nexus with the Administration of U.T. of.
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence 1o show ihat they
were appointed againsi any posts sanctioned or approved by the
Lakshadweep Administration................

In the case on hand the applicants were not employed against
any posis sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons..................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
l0 those sanctioned by the Administration could be considered
regular. As matiers stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the

- applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes lowards expendilure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate. "

21, The above decision was confirmed by a Division Bench ofthe High
Court in 0.P.No0.28776/2001. Still later,. OA No.1008/1997 and OA
No.571/1998 were also dismissed by a common order following the
decision mentioned supra. This order was also confirmed by the High

Court in O.P.No,35164/2001.
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22, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya’i. [t was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies;. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction 1o - Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe ir
prospectively 1o the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not 10 effect
any- appointments till the Lakshadweep Administration frames
Scheme, is illegal and, do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in O4 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conced.éd by the learned counsel for the
applicants that such orders could héve been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and notbby the Executive

Officers.

24.  There is yet another aspeét 6fthe mattef.v In‘the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have ch‘anged after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
in office of .these Panchayats. More importantly, fresh engagements are
being " made on  political  basis and  some of  the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority. to
funcfion as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" empbloyees. However, it is cvonceded that
the Village (Dweep) Panchayats have no power 1o regularize the services
of the applicants though the (Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post with>ou1 prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchéyats, ‘the Standing Counsel for the Administration _himself has

appeared for the Panchayats as well.

27. Learned counsel for the applicants in some of the cases have invited
our altention to various {provisions contained‘ in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it 1s
for the Panchayat to exccute the various works like road

construction/repair/maintenance, ~ water  supply, drainage, ~ local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage. workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention 1o

Article 234(g) and Article 40 of the Constitution of India in this context,

- We do not propose to refer to or deal with identical arguments advanced

by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who havc.been
working for more Lhan 2,_40udays In a calender year are entitled for
protectioﬁ under Chaptd‘ V (a) of the Industrial Disputés Act and that their
services cannot be dispensed with arbitrarily. 1t is further contended that
one sct of casual employees cannot be replaced by another set ol"c;sual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18 The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.



30.  When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of. the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10. For this purpose, all the serving casual labourers should be
identified and grouped as under -

(a) Those who have put in more than 10 years of casual labour
service, with or without the: artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and also those who have been
inducted under specific schemes

(b) Those who have -been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some prdject or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d) Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11. Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum- of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a notice of two
weeks before d/sengagement :

13.  In respect of (c), if the scheme .under which the casual
labourers have . been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. - Rest of the casual labourers
shall continue until further orders. '

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), .if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation g/ven on the next date of
hearing.”

31. Pursuant to the abox)e order, the Panchayats/Departments- have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some atterript has been made to categori%e the
labourers group-wise as délineated in the above interim order. Thereafter,
several employees were sought to be dlsengaged Understandably, al] these
employees who faced the threat of dlsengagement have approached this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the



judgment of the Division Bench o'f't‘_hé Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximﬁm people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people

32.  The short question that arises for our consideration is whethee the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
‘had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular éelection pro.cess. In our ‘vi‘ew, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in vvarious Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot. aspire to get employment in the
mainland also. The predlcament of the islanders is understandable
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33. But, m our view, the Administration has to necessarily give adequate
conmderatlon to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the

-Administration that the entire process of engagement of employees on casual

basis (if it becomes extremely-essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriatc
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island,

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these employees who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while - making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366, |
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with ‘above.

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. ! -
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